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MR CHAIRMAN: Certainly, this is
a matter of concern as jt affects the
sentiments of a large number of

people and I hope the Government
will take due notice of the matter.
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MR. CHAIRMAN: Mr. M. C. Daga
to continue his speech. He has already
taken 15 miautes,
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Why do you feel like this?
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(vawrm)
MR. CHAIRMAN: Dr, Faroog, I
am told that you have been given an
opportunity to state your position. ..

DR. FAROOQ ABDULLAH; Why I
rise was that a Member of Parliament
was wrongly informed that I was
there.

.MR. CHAIRMAN: You have given
your version.
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gumfa aNew ;. ugi 9w
aig ® F§ grOAfarTa@m FgaT
f& = siw ¥ 9v qdEr feafy
g, @ g a. ..., wnd Af §
THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI

P. VENKATASUBBAIAH): The
hon. Member has not named anyobdy.

SHRI MOOL CHAND DAGA: No,
no. In every paper it has come that
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forty persons were injured, ¢Inter-
ruptions) And.they were thrown into
the Dal Lake. All these things were
done. deliberately ‘with a design. All
pPeeple, assembled there had to go

back. i wrar g7 OF famet § 1.

MR. CHAIRMAN: Excuse me, Mr.
Daga. So far as the question of the
incident as a whole is concerned, you
have "every right to refer to it and,
refer to it, vigorously and eloquently.
But, to name a particular gentleman,
is not correct. (Interruptions)

SHRI MOOL CHAND DAGA: 1
have not taken anyBody’s narme. I am
against naming anybody whoever he
may be.

MR. CHAIRMAN: That should be
the attitude.
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oft gAweT o WO A HA A,
ag A gfaww {1 (vwwww) & wwy -
oA AT AGIE .

SHRI P. VENKATASUBBAIAH:
You have already given your ruling
that about the incident which .- bas
happened, every Member has got
every right to highlight it. But, it
should not be in a manner as to im-
pute certain motived. On the incident
as such, it js his duty to highhght it.

PROF. N. G. RANGA (Guntur) He
has not mentioned any name. He has
not, done anything ‘offensivé to any-
body. I cannot understand why any-
one should object if he refers to what
has happened in Kashmir the other
day. (Interruptionms).

MR. CHAIRMAN: Excuse me. The
.whole thing has been taken note of,
and I think has been taperecorded
also, My feeling is that certain names
were uttered directly or indirectly.
Anyway, let the chapter be closed.
You may refer to the incident.

SHRI P. VENKATASUBBAIAH:
You cannot stop him from referrmg
to this incident.

ot ww weg T K oy wEAT T
ar f& ga1dt Qi 7 N s
ws g & & g faw g wonE
gy ¥t =qaEay I F {70 w7 g
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fraTr aawt ST IS I, ATWT T
faaft gaafe a1 &1 @ & w8 w0
FIMAD IR I ad T T
gt o wrfewer 17-11-80 % frar
ot fyaq fear d

“The Union Government has ap-
pointed a highpowered body to
check whether various fiscal bene-
fits meant for weaker sections are
really reaching them. The only valid
criticism ggainst this move can be
that it is several years too late and
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crores of rupees meant for the poor
have already been siphoned off by
cheats who belong to the stronger
sections of society having political
clout. The working of eooperative
societies, for = instance, clearly
shows how dishonest local politici-
ahg in leagte with etjually dishonest
low-level bureaucrats are depriving
the poor of vast funds earmarked
for their benefit.”
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“He added that the ‘main chunk
of this meney had gone to ‘big land-
lords and some influential per-
sons.’.”
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“The eorresponding requirement
for credit will be Rs. 5,280 crore. In

Finance Bill, 1981 VAISAKHA 7, 1903 (SAKA) Finance Bill, 1881 342

the Central Budget for 1980-81, the
allocation for small farmer develop-
ment programmes wag Rs. 56 crore.
Even assuming that this entire sum
ig available for use gg subsidies,
simple arithmatic wil] show that it
will take not less than 44 years to
cover the target group.’
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SHRI G. M. BANATWALLA
(Poonani): Mr. Chairman, Sir, the
Budget definitely contains several wel-
come "features and the hon. Finance
Minister has added to these welcome
featureg by announcing several other
cancessions while now moving  his
motion for consideration of the Fin-
ance Bill, These concessions which he
has now announced also are very
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timely and surely and certainly the
Government deserves every credit for
all those welcome features that are
there in the Budget and in the fiscal
measures that have been envisaged in
the Finance Bill.

We wish well to the Government
in these days of economic difficulties.
When I have risen, I have risen not
in any spirit of criticising the policy
that has been adopted. The policy
adopted is quite correct. My only sub-
mission is that the approach which is
a little timjq ought to have been bol-
der. We have to see the fiscal mea-
sures from an important point of
view as to how far they can put our
economy back on the rails. We have
to see what should be the main objec-
tives that confront us today. We find
that the need of the hour is increase
in production and containing infla-
tionary—trends, as also boosting of
the investment and savings climate.
Here, indeed reliefs of Rs. 146 crores
have been given and we thank the
Government for that, These reliefs
would definitely go a long way to-
words boosting the jnvestment climate.
But while we thank the Government
for all these reliefs and concessions,
we must point out that they are
rather inadequate. I must say that the
Government is placing all its hopes
on meeting the inflationary potentiali-
ties in our economy on a high growth
rate. My respectful submission is that
it is rather unlikely that the higher
growth rate will neutralise the in-
flationary potential of oil price hike
and hikes in prices of steel, coal,
railway transportation, etc.

May I alsg draw the attention of the
Government to one other important
point. In a developing economy in-
direct taxation plays a very important
part in economic growth. Taxation on
commodities is a very important fiscal
instrument and we find that the Fin-
ance Minister has raised for the Cen-
tre Rs. 271 crores by way of additional
indirect taxation, mainly through
customs duty modifications. In  the
case of customs_ duties, auxiliary du-
ties have been increased by 5 per cent

754 L.S.—12

ad valorem on all categories of im-
ports, with a few exceptions. I must
urge upon the Government that
though these are expected to yield an
additional revenue of about Rs, 215
crores, there is need for a re-look at
this measure in order to see that the
inflationary trends are contained.

There is increasing dependence on
excise duties. Now, it is a welcome
feature that in the present budget, we
do not have so many additional excise
duties except in the case of textiles.
We congratulate the Government for
that, I may also quote from this paper
Commerce., In its issue dated Tth
March, 1981 it says:

“That he (Finance Minister) has
not raised any excise duties for re-
venue purposes ig itself an innova-
tion which would be watched by
experts with considerable interest.”

The credit definitely goes to the
Government for having refrained
from levying these excise duties. But
the point I am making is that there
is an increased dependence no doubt
on the excise duties. And the average
rate of excise duties as today stands
is estimated at 20 per cent. This is
a considerable financial burden on the
common people, It reduces the real
income of the common man and in-
creases prices. The Jha Committee
made certain estimates, As per their
estimate, the rate of excise duty is as
high as 10 per cent in the case of levy
sugar and 35 per cent in the case of
free gale sugar. It is 10 per
cent on biscuits, jams, etc. and 25
per cent on domestice electrical appli~
ances. All these lead to cost escalation
resulting in.cost push inflation. There-
fore, while we have this welcome fea-
ture of no further and additional cx-
cise duties, yet I submit that the need
of the hour was to redute the excise
duties as they today stand. Reduction
of the excise duties on several pro-
ducts would have helped in curtailing
their prices. But no attempt hag been
made in the present Budget to lessen
substantially the high tax burden on
commodities by lowering these excise
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duties. On the contrary, 1 must also
take exception to the additional ex-
cise duty in the case of textiles which
has been raised from 10 per cent to
10 per cent. This is a shock that has
been administered to the textile in-
dustry at a time when it is facing
severe cost escalations. I would, thece-
fore, once aguin urge upon the Gov-
ernment that in view of the present
state of our economy, these matters
should receive a re-look and neces-
sary action,

The rate of income-tax on the first
slab of Rs. 15001 to 23000 is 30 per
cent, It is important to note that ini-
tial rate of taxation is as high as 30
per cent. 1 would, therefore, submit
that such an imtial rate of taxation,
this high rate of taxation at the mar-
gin encourages people to evade taxes.
ned was, John F. Due who had obser-
ved: !

“The impact of taxes at the mar-
&n must be minimised, The basic
rates tend to encourage additional
work, the marginal rates to dis-
courage f{t.’

1524 hrs.

[SEma CHINTAMANTI PANIGRARTI in
the Chair.]

1 therefore, submit that this initial
rate of taxation at the rate of 30 per
cent on the first slab is so high that
it will encourage evasion of taxes.
Morcover, the highest rate of taxa-
tion, namely, 66 per cent 1s on an
income of Rs. 2 lakh. It ought to have
been on an income of Rs. 1 lakh,

Thig would aldo have been In con-
formity with the observation of the
Finance Minister himself who said in
his Budget Speech:

“My judgment that lower rate of
taxation will promote better volun-
tary compliance seems t, have been
vindicated.”

1, therefore, hope that the question
of smeoth progression in the income-
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tax structure will also get due consi-
deration at the hands of the Govern-
ment. The exemption limit has been
raised to Rs. 15,000, We thank the
Government, but I must once again
draw the attention of the Finance Mi-
nister to the repeated demand that just
as dearness allowance is related to
jinflation, similarly for the exemption
limit also there should be system of
automatic annual adjustments in rela-
tion to the rate of inflation. But not
only is there no such procedure, but
also when the Finance Minister went
to Bombay, he even made a statement
saying that this exemption limit of
Rs. 15,000 is final for all years to come
8o long as the present Government is
in power. Sir, I hope that the Finance
Minister would consider the question -
of exemption limit in relation to the
inflation that we have,

Sir, I must just, in brief, make one’
or two observations and then conclude.
There s already the Thirty-third Re-
port of the Estimates Committee with
respect to customs administration. Se-
veral recommendations are there, 1
must draw the attention of the Gov-
erment to the fact that the land cus-
toms stations on Indo-Nepal and Indo-
Bangladesh borders do not have ade-
quate facilities. Similarly, the state of
affairs at the Attari Railway Station
on the Pakistan border is also highly
unsatisfatory and immediate steps be
taken in order to see that better faci-
lities are provided everywhere. -

Then, Sir, with my last point I will
conclude. It is with respect to the
foreign exchange regulations. Severdt
restrictions are placed on Indians
working abroad., For example, prior
approval of the Reserve Bank is me-
cessary for investing in business, in-
dustries and Real Estates even when
the sources of such investments are
directly attributable to genuine remit-
tances from abroad through proper
banking channels. Such remittances
are never meant for repatriation in
forelgn exchange at later dates. Such
restrictions which are there in the
foreign exchange regulations, which
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unduly hamper foreign exchange re-
wmittances and which are a gource of
great inconveniences to the persons
working abroad need to be scrapped.
The customs regulations -ghould also
< be liberalised so that the bona fide
passengers are not harassed.

Sir, with these words we wish well
to the Government in these days of
difficult economic situation because
the success of the Finance Minister
and the success of the Government
will be the success really of the com-
mon man who is faced with a lot of
hardships.

.—With these words I thank you.

SHRI DAULATSINHJI JADEJA
JJamnagar): Mr. Chairman, Sir, 1
am grateful to you for giving me
the opportunity to gpeak on the Fin-
ance Bill which I stand to support.

8ir, I would like to congratulate the
Government for the measures that
they have taken to support and to en-
coursge the small man through the
small-scale industries. According to
a recent announcement, the small-
scale industries which employ less
than 10 persons are exempted from
some of the excise duties that he has
announced earlier.

I congratulate on bechalf of the
» small scale industries.

' ¢ While congratulating the hon. Minis-
Jter, I take this opportunity to make
a few remarks on subjects which have
not been mentioned so far. There is
ong item which we have introduced
recently and that is the relief that is
being given to the Sailing Vessels In-
dustry. Till now thig wag one in-
dustry which was not helped by any
scheduled bank nor any organisa-
"ion, nor even by the Shipping Deve-
lopment Fund Committee and more
| so by the financial assistance that they
were getting from the Centre. It
wag the Sailing Vesgels Industry
which had to pay 10-1/2 per cent in-
terest, whereas the other ship owners

| who acquired ships from abroad or

who were big ship-owners werq say-
ing 4-1/2 per cent interest. I once
again contratulate the Government for
having considered this view and
brought the Sailing Vessels Industry
at par with the other shipping indus-
try whereby now the Sailing Vessels
Industry will be paying 4-1|3 per cent
on the loan that they get from the
Government,.

On the one hand you have given
relief to the Sailing Vessels Industry,
it has been noticed that the Central
Government which gave Rs. 2 crores
as financial aid has now come to Rs.
1-1/2 crores. I would plead that this
industry 1s manned by the lacals, by
the small people, by people who have
this as the only source of livelihoad.
There are nearly 15,000 sailing vessels
in this country employing 3 lakh fa-
mijles. They almost carry 9 lakh tonnes
of cargo. The Indian share in ship-
ping which was 39 per cent a few
years back has now dwindled to 32
per cent. The shipping industry day
by day has been gaining importance
but the people of this country are
losing their share in this trade. It is
high time that we give the shipping
industry its due place and share. It
should not be treated only as a
hand-maiden to the trade. It should
be treated .as am industry by itself.
It should be given 3ll the incentives,
all the facilities, what the other in-
dustries also get. I am confident
that the Government will consider this
issue and raise the assistance that
should be given to the Sailing Ves-
sels Industry so that it can compete
with the foreign ships and we ocan
carry cargo from India to the Gulf
countries and to the Middle East.

Government in its endeavour are
trying their bhest to help tha com-~
mon man, but there seems to be @
break somewhere in the line in the
functioning of the Governmaent I
would like to draw the attention of
the Government, more so of the
Ministry of Agriculture ,to the fune-
tioning of the Food Corperation of
India. I shall site an example how
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the Government means well but the
people at the lower level can upset
the Government programme., In my
own grea of Saurashtra, ‘godowns’
were acquired by the Food Corpora-
tion of India at 15 paise per sq. foot
only. They require godowns to-day
also. Even the Minister of Agricul-
ture had made an dannouncement
that these godowns will not be given
back to the owners. But what has
happened? Order has been issued
that these ‘godams’ may be given
back to the owners. If they are of
uo use, you may give them back.
But tomorrow you are going to im-
port foodgrains, fertilisers and you
will require those ‘godams’. You
were paying previously 15 paise per
s8q. foot but now the owners will be
getting from F.CI. Rs. 1.05 per sq.
foot. The Government may mean
well but these people at the lower
level are upsetting this. More atten-
tion should be paid to these points.

Another point which I would like
to raise is about the railways. We
have a broad-gauge conversion in
Saurashtra which is known as the
Viramgam-Okha conversion, It was
a multi-crore project. They have
come to a limit, from Viramgam to
Hapy where there is only 10 per cent
of revenue to the railwaysg and  they
have stopped the work there. They
have allotted Rs. 4 crores more. A
sum of Rs. 4 crores is going to take
them nowhere because what js re-
quired today is Rs. 17 crores. Out of
Rs. 17 crores, only Rs. 4 crores are
sanctioned, These Rs. 4 crores are
going to take them only up to the
next station where also there is no
revenue. The entire railway line
from where the railways were get-
ting 100 per cent revenue, they have
converted only that portion where
they were getting 10 per cent revenue
and where there is 90 per cent
revenue, where the industries are,
where the ports are, where the
depots are, and all that, the
railways are not going any fur-
ther to convert it. That is where I
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would like to draw the attention of
the Government that when we plan,
let us plan in a way in which the
nation as a whole, the railways and
the Government will get the maxi-
mum benefit. I would request the
Government to give a fresh look to
this and see that the conversion
programme is implemented fully.

Now, I would like to draw the
attention of the House to a very im-
portant matter to which the Govern-
ment of India have given g lot of

_recognition and that is the Depart-

ment of Environment. As we all
know, our Prime Minister hag taken
a keen interest in this field and it is
because of her that we have a sepa-
rate Department of Environment.
This Department should have been
there much earlier. It is 5 depart-
ment where you and I are also con-
cerned with. But we do not know
more gbout it. We do not take more
interest in this, Environment coatrol,
wilg life protection and knowing
what nature also concerns the com-
mon man, the small man, the far-
mer, the villager and the worker in
the factory. (It concerns him more
than probably you and I

Here is g department which jg Im-
portant to the common man, We
only sit here and talk about it. We
do not know what is environmeni
control. We only make speeches say-
ing that forests should be preserved;
that animals should be saved; that
shooting should not be allowed ‘and
that fishing should be controlleg and
all that. We are only talking about
it. Who ig the person concerned with
it? It is the man who lives in the
villages; it ig the man who lives atl
the lake-side or the river-side or
at the sea. It is he who is concerned
more with it. Don’t think that he does
not know what is environment con-
trol. don’t think that he is not inte-
rested in this thing, But he has his’
own limitations. Today, you ask him
and gay, “You should not cut trees.”
What does he do for fuel? If he has
no other source of fuel, he is bound
to cut trees. When we talk about.
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these things, let us also talk about
alternatives.

I gave you an example of forests.
I am not talking of the Himalayan
forests; I am not talking of forests on
the Western Ghats. I am talking of
small forests; I am talking of those
areas in the country, in the semi-
desert areas, in the desert areas,
where every plant js useful and the
villager also knows that it is useful.
But he jg helpless. He knows that the
plant is~going to be useful later on.
If he allows the plant to grow, he is
going to die, What is he going to use
as fuel? There should be an alterna-
tive source of fuel for him.

We should bring the environment
control programme to the village
level. We can make it a success if we
involve the village panchayats, the
taluk panchayats, the people who are
locally concerned with it. I can takc
you around in my area. I zan show
you the people, the village pancha-
yats who have passeq unanimous
resolutions asking for protection of
wilg life, protection of environment,
protection of trees and all that. But
they are not recognised. They are
not even being asked by the State
Government to come out with their
programmes. I would go to the extent
of saying that this meagre amount
of Rs. 6 crores that has been given
to the Department of Environment
should be raised to a much bigger
amount and the village panchayats
allowed to make use of that. Only
if you make village panchayats make
use of them, and through them save
your wilg life, you can save your
environment.

Your grow-more-trees campaign
can only be effecteq if you involve
all these local people in it.

"I thank you for giving me this
opportunity and I support the Bill.

*SHRI A. K. BALAN (Ottapalam):
Mr. Chairman, first of gll I congratu-

late the Finance Minister for his
psychological presentation of the
budget as well gs the Finance Bill.
Now I am going to speak in Malaya-
lam.

Sir, I have beep attentively listen-
ing to the various points raised by
the hon. Members who spoke on the
budget as well as the Finance Bill.
While presenting the budget the hon.
Finance Minister has said that his
budget would succeed in full measure
in controlling prices and solving un-
employment. At this moment I do not
want to talk about the rise in prices
that has occurred after the presenta-
tion of the budget. Sir, we got inde-
pendence in 1947. It was political in-
dependence. But I would like to ask
the hon. Finance Minister one ques-
tion. Has he ever tried to find outl
whether we have got economic in-
dependence even after 33 years of
independence. It is high time that we
sat up and geriously ponder as to
what is the vital factor which is
controlling the economy of our coun-
try. The Indian economy have gone
completely under the control of the
International Monetary Fund, the
World Bank and the Monopoly Capi-
talism of our country. I- happen to
see the statistical outlay of 1981 re-
garding the assets of the big 20
monopoly houses in India. The
figures given therein are quite re-
vealing, In 1972 the Tatas had an
asset of 641.98 crores, in 1977 it went
upto 1069.28 crores. That is to say,
that their assets have gone up by
81 per cent. In 1972 Birla had
assets worth Rs. 589.40 crores. In
1977 it went upto 1870.20 crores.
The increase is 668 per cent, In 1972
Mafatlal Assets were to the tune of
183.74 crores. In 1977 it went. upto
285.68 crores. That shows an in-
crease of 55 per cent. Then comes
the foreign debt ang the internal
debt. If you look at the figures you
would reach the irresistible conclu-
sion that it is not the Indira Con-
gress of the Government that is

*The original speech was delivered in Malayalam.
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controlling the economy. While
speaking on the Finance Bill last
year Mr, Satish Aggarwal had stated
very clearly that the Governmeat of
India js just a slave of the Inter-
national Mone Fund. I do not
want to go into any detajls about
that. By the end of March 1979 our
foreign debt stood 4t a staggering
figure of 23342 crores. Out of this
Rs. 18582 are in the ghape of loan and

the rest is jn grants. It is very clear

from this that our ¢conomy js being
gontrolled by the Capitalist coun-
tries. It is an undeniable fact that
the ruling class has gbsolutely no
control over the Indiem economy and
that it js the Capitalist World which
is controlling it. Our loans from
USA is Rs. 3703 crores. The figures
in respect of loans from USSR is
Rs. 1481 crores. From UK it is
1410 orores and fro;m West Germany it
is Ra 147¢ erores. From Japan it is
Rs. 704 crores, while from the OPEC
countries it is Rs. 1271 crores.
Loans from other countries stand at
Rs. 1076 crores. Apart from all this
they have taken loans to the tune of
Rs 6604 crores from IBRD gnd IDA.
Now, what do these figures signify?
It only shows that our country is
moving closer every day to the Capi-
talist countries, Instead of getting
closer to the Socialist countries and
recelving mare and more financial aid
from them, we are getting closer to
the Capitalist countries. The IMF has
almeet become the = International
Finance Minister. In this gituation it
is abundantly clear that the comtrol-
ling levers of our economy is in the
hands of the 20 monmopoly houses in
our country and the IMF gnd World
Bank. Sir, I do not want to dilate
on this. Our country is moving from
serious eoonomic crisis to a more
sericus  political crisis. The hon.
FWinance Minister must give a very
egroful thought as to what should be
dene to save the couamtry from this
crisis. If we fail to do so then the
Government will not be able to lift
the country out of thig serious eco-
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nomic erisis in which it has landed
the country. If the economic crisis
leads us to the serious political crisis
which I have referred to them it
won't be possible for the Govern-
ment to save this country., In that
situation the country will be passing
into the hands of vested interests and
chauvinists, If the Finance Minister
is seriously concerned about the
situation and want tp save the coun-
try from such a dangerous slide to-
wardg chauvinists and vested inte-
rests getting into control of the
affairs in the country, then we will
have td take a more firm ang effec-
tive decision. This Government must
take a realistic and unatnbiguously
firm decision on liberating this ceun-
try from the clutches of monopoly
capitalists and their agents. But
that is not what is happening. If
you look at the history of thig coun-
try during the past 33 years what
do we find? In 1971 the total unem-
ployed jn the country were 51 lakhs.
In 1978 it went upto 12678000. In
1954 the total number of landless
people in the country are 61 lakhs.
By 1971-72 the number went upto
two crores and fourteen lakhs, I am
quoting these figures from the Na-
tional Sample Survey. Take the oase
of bonded labour. Sir, our country is
independent. The great principles
of democracy, socialism and secular-
ism are enshrined in our Constitu-
tion but no where in the world you
will find the slave labour that exists
in our country. What js the condi- -
tion of these people? According to
the SC and ST Commission in 1978-79
as many as 93147 ©bonded labours,
were identified~-If you want these
people to feel that they are really
living in an independent ceuntry
then very effective measures will
have to be initiated to rehabilitate
them. My charge is that this is not
being dome. I do not want to go into
any details abeut this matter.

Sir, I would like to say a word
about education. What is the condi-
tion of education today? From 1970-
71 to 1979-80, the average growth rate
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of education has come down to ¢
per cent. It is g very serious prob-
lem. During the period between
1860-61 and 1989-70, the rate of
growth o education was 14 per cent.
But after 10 years it has come down
to mere 4 per cent. This is what is
stated in the UGC Report of 1979-80.
Why is it that the Government is
showing less interest in education, If
you look at the plan outlay you
would be horrified to find that only
8 per cent of the total plan outlay
has been earmarked for education.
The rulers have started thinking that
education is not that essential. Only
a thinking man has intelligence, and
only an educated and intelligent
mind will think more and more,
Since that will constitute a threat to
the vested interests the Government
has sought to throttle higher educa-
tion in this fashion.

Sir, I would raise one more impor-
tant point anq then conclude. Even
in this serious economic crisis the
Government of Kerala is going ahead
with certain popular measures de-
signed to do good to the people
When the Nayanar Government came
to power jt publically announced
that there won't be any landless per-
son in Kerala. Each and every far-
mear in Keralg today owns at least 10
centg of land. Not a single harijan is
there in our State who does not own
a few cents of land. The Govern-
meént had also announced that three
years after registration in Employ-
ment Exchanges an amotnt of Rs. 50
would be paid as unemployment al-
lowance. There is not a single youth
who does not get unemployment al-
lowance in Kerala. The Government
promised old age pension to agricul-
tural labourers after they attained
the age of 60. There is not a single
agricultural worker in Kerala who
does not get Rs. 46 as old-age pen-
sion. When such welfare measures
have been undertaken and imple-
mented by the State Government,
the Central Government has almost
imposed gp ®conomic blockade on the
Government of Kerala. I would re-

quest the hon, Finance Minister that
they should not do that against a
Government which is going ahead
with definite economic programmeg.
You must have a good gense to learn
from what that Government is doing.
Sir, the per capita jncome is the lowest
ang density of population ig highest
in Kerala. Therefore, such a negative
attitude should not be taken by the
Centre lowards the problems of
Kerala. The legislationg that the
Kerala Government has formulated
are a mode] to the rest of the coun-
try.

MR. CHAIRMAN: Will you pleass
conclude now.

MR. A. K. BALAN: S8ir, I am
concluding in two minutes. We initi-
ated 5 legislation for the distribu-
tion of the surplus land. This was
an amending bill which sought to
delete the obnoxious provision of
6-C that was introduced in the Land
Reforms Act which resulted in no
surplus lang being made available.
This particular provision sought to
validate all illegal transfers of land
since 1964. The amending bill which
the Government of Kerala initiated
to delete the above provisions is
awaiting the Presidential Asseat It
has been lying with the Central
Government for past one and a halt
years. If this Government were
serious about the distribution of sur-
plus land among the poor than it
shoulq have given-assent to this im-
portant legislation without any loss
of time. But unfortunately, that has
not been done,

I would like to raise another very
serious problem. The hen. Finance
Minister ig very well aware of that.
On many occasions we have submit-
ted memoranda to the Finance Min-
ister regarding this. The Kerala
Dinesh Birj Cooperative Society is
an institution which is employing
22,000 people. They will lose employ-
ment today or tomorrow. The Govern-
ment is duty bound tp protect them.
You have collected an amoumt of
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Rs. 1.05 crores by way of excise duty.
In order to save these workers from
impending starvation, you should
either withdraw the excise duty or
give them special rebate. I would
request the hon. Finance Minister to
take some immediate decision in this
regard so that this industry and the
22,000 workers are saved, Sir, I am
winding up.

"(In English) This budget is psycho-
logically perfect, politically clever
and economically unsound.

With these words I conclude my
speech.

st frrardt s Svrar (aeq) :
FAdarr, § e qdw § ooy
T AWAHT |

aRtafs agew : AR [W@EHT WA
o oo § 7

ft fregrt W ¥ T
uE qre v T e @ & e
i g

awafa wgreg : Afew war Sy
w1 ¥§ 9% g¢ gEr dr ¢ faas
qe =& 7 g 7

st freardr ame ohr : effag
ITFT 9% & QW7 FGAT §, ATTAY
T R A F@r &
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PROF. MADHU DANDAVATE
(Rajapur): Mr, Chairman, Sir, since
the Finance Bill is intended to give
effect to the varioug proposals, inclu-
ding the Budget, it is inevitable that
some of the aspects, which have been
discussed and debated during the
General Budget, are bound to be
over-lappi\ng, But that, of ec)urse,
you will agree with me, is quite inevi-
table.

Unfortunately, I must observe at
the very outset that for the last few
years the very sanctity of our Gene-
ral Budget is getting destroyed, What

happens is that well before the imp--

lementation of the Budget levies
would be imposed, new burdens will
be placed on the people and then the
Finance Minister wil] come forward
with Budget proposals—Part A and
Part B—in which various structures
of levies would be elaborated. This
time again we found that prioy to the
presentation of the Budget prices of
retroleum products, cement, steel
other commodities went up. The eco-
nomistg are of the opinion that "the
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burden of these levies and increase in
prices are roughly of the order of
Rs, 2,500 crore. So even before the
Budget came, some hufdens had al.
ready been put on the common man—
not to refer to the Railway Budget
at all, because the Railway Budget
haqd been formulated in a proper way,
and presented to~~the House; and
the Rajlway Minister has the right to
impose additional burdens and it is
in the norma] process of the presen-
tation of the Budget. But that too
contributed to the inflationary pres-
sure on the economy,

The pivotal point while debating
and discussing the Budget is: “Whom
do we represent? Whose interests do
we represent? Do we represent the
interests of the common man, or do
we represent the interests of the bet-
ter-off people or affluent sections of
the socity?” That is the test-stone on
which I would like to judge any Bud-
get. I tried to judge the Finance
Bill on thjs test-stone, The Finance
Minister may say that it is a Budget
which ig growth-oriented, which {s
investment-oriented and which is sax-
ings-oriented. But all the same, it is
a Budget that will throw more and
more burden on the common man;
anq it will have more and more infla-
tionary pressure on the economy.

In this connection I will, in the be-
ginning take up the illustration of in-
come-tax, In the Finance Bill that
hag been presented anq which is
under consideration, there ig Clause
24 according to which priority on cer-
tain items are sought to be changed.
Certain industries manufacturing cer-
tain items were having a low priority
for a number of years. Ultimately,
how is the priority to be fixed for
income-tax? In a country where the
common man’s jnterests are 1{o
be the pivotal point, it is the
needs of the common man which
are to be given priority. In
other words, manufactures which
are for the common man are to be
given priority. It is these goods which
must get the necessary concession.
But here we find that there are cer-
tain luxury items—some of them might
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not be called luxury items in the pre-
sent context; but most of them are
luxury items—are sought to be exclud-
ed from the 11th Schedule of the In-
.come Tax Act, On page 13 of the
Memorandum explaining the provi-
siong in the Finance Bill, the entire
list has been given. From the 1lth
Schedule item Nos. 8, 11, 12, 13, 14,
15 and 16 upto 21 and then 26 and
29 are sought to be excluded. What
are the items which will now get the
benefit of concessions and the benefit
of exemptions? These are: those in-
dustries which manufacture broadcast
television receiver sets, radios, radio-
grams, tape recorders, electric fans,
domestic electric appliances, house-
holq furniture, pressure cookers,
vacuum flasks, table ware and sanitary
ware, glass and glass ware, china-
ware and porcelain ware, mosaic tiles
and glazed tiles, organic surface active
agents, synthetic detergents, pig-
ments, colours paints enamels, var-
nishes and amplifiers and any other
appliances used for addressing the
public, These are the items. These
are not the items with which common
man is so much concerned. They are
sought to be excluded from the 11th
Schedule to the Income Tax Act. I
am just quoting this as one of the il-
lustrations as to how only the inter-
estg of certain sections are taken note
of. Income-tax is sought to be reduc-
ed by 5 per cent in the Finance Bill.
What is the objective? The objective
is supposed to be that if you reduce
the income-tax on companies, in that
case they will be able to mop up more
profits. In that case, thev will be
able to distribute more dividends, If
thev are able to distribute a higher
dividend, thev will be able to attract
more shareholders. As a result, we
wil]l find that the growth procesg will

increase. But ultimately it is the in-
terests of the companies and of the
corporate sector which is taken note
of. Al this is done. All the chan-
geg are made in the name of the so-
cdalled m*ddle class, Middle class is a
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very fiexible entity. I do not know
how the middle clasg can be defined,
But who gains out of this? Take for
instance. the income tax concession.
Out of 50 lakh income tax-payers, it

- will be 25 lakh income tax-payers

who will be able to derive some ad-
vantage out of the changes that are
suggested regarding the limit of in-
come tax. But what about those who
live below the poverty line? Almost
half the population—to quote the
Minister correctly 48 per cent—48 per
cent of the population live below the
poverty line. Here again how de you
define the poverty line?

‘MR. CHAIRMAN: It differs from
State to State.

PROF, MADHU DANDAVATE:
That list has also been given. For-
tunately or unfortunately, in reply to
my question, State-wise what is the
percentage that live below the pover-
ty line has been given, Orissa and
your State have the distinguished
position of having a large number of
people living below the poverty line.
That answer has also been given.

MR. CHAIRMAN: Poverty in the
midst of plenty,

PROF, MADHU DANDAVATE: That
is right. You may cal] them islands
of poverty, but more islandg than
water. That is the tragedy. Out of
these 40 lakhs, only 20 lakh will bene-
fit. But 48 per cent of the entire po-
pulation who live below the poverty
line, for them what is the benefit?
The only benefit for them is inflation,
only fruits available for them are the
inflationary pressure on the economy
and rising prices,

In our country, how have you been
defining the poverty line? In differ-
ent countrles, the poverty line has

been defineq in a slightly different

way. But for our purpose, it is vaid
those whose annual expenditure is
Rs. 552. That will be the person who
will be supposed to be living just be-
low the poverty line. And if he is
having a family of 5 members, sn
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average family of 5 members, the
mathematicians work out this figure
to -he Rs. 2760. So, a man who lives
below the poverty line....

MR, CHAIRMAN: You are consi-
dering it now with the position of

precision.

PROF, MADHU DANDAVATE:
Thank you. Thank you for your tri-
bute to my precision. Do not have
that precision in giving me time? So,
it will be Rs. 2760. That will be an
income of a family and such family
will have no benefit, as far as income
tax is concerned; they are least con-
cerneq whether you increase it from
Rs, 12,000 to Rs. 15,000 and, there-
fore, their interests are not at all the
pivotal interests, as far as this bud-
get is concerned,

Then take the case of exemption of
the estate duty. The limit has been
increased from Rs. 15,000 to Rs. 1.5
lakh and obviously the reason offered
is there have been rising prices, You
have to make room for the infla-
tionary pressure and, therefore, Rs.
15,000 have been changed to Rs. 1.5
lakh.

While considering the problems of
pension, these considerations are not
taken into account. But while deci-
ding the estate duty, it is argued—I
do not say that necessarily the Finance
Minister argues that way—the argu-
ment made from the Treasury Ben-
ches is that at that time in 1954,—if
I mistake not; he may correct me—if
it wag Rs, 15,000 now it is Rs, 1.5
lakh because the prices have gone
up. But really if one asks the ques-
tion to oneself one finds that even
at that time why the limit had been
Rs. 15,000. Again it is the interest of
a certain section that has to be kept
in mind, and it is this section for
which the exemption of estate duty
is already offered. Our Finance
Minister and the Deputy Finance
Minister glways argue that they
are pursuing a policy by which
the inflationary pressure on the eco-
nomy is gaing -down. If we take
point to point inflation, then they
would point{ out that in a particular
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month of a particular day as com-
pared to that particular day in that
month last year, the inflationary
pressure is less, the price index
increase is less and therefore we can
have this satisfaction that the infla-
tionary pressure on the economy is
decreasing, But it is very dangerous
to conside; and assess the inflationary
pressure by taking only a short
period. Therefore, on some other
occasion, as has been pointeq out, if
you want to correctly assess the in-
flationary situation in the country,
try to take the last span of time.
Therefore, I would like to pick up
three periods. ] had ence referred to
that in some other discussion, In
1973-74, 1974-75 if you take these
periods and work out the average,
you will find that in 1973-74, 1874-75
the average inflationary rate was 22,5
per cent. If you take 1977-78, 1978-
79 1 take the period because many
people are very much enamoured of
Janata. Every now and then Janata is
referred. And, therefore, let us take
that period of ‘Janata Government,
1977-78 and 1978-79. The average -
rate of inflation was 2.5 per cent. 2.5
per cent!

MR. CHAIRMAN: But the period
you were referring to earlier was
immediately aftey the Bangladesh
war.

MADHU DANDAVATE:
1974-75. 1 am referring to

PROF,
1973-74,

- that, Similar situations have already

developed. For instance, if you take
the post-Emergency situation, num-
ber of developments have taken
place, in which there was a recoil of
the situation that was developeq in
Emergency. In Emergency, enforced
conditions were there. There was a
sudden relaxation ang as a result of
that, you will find that at that time
certain forces which were already
kept under control were all of a
sudden released and as a result of
that also certain charges have taken
place, Also, at that time Government
suffered from certain disadvantages.
In spite of that the inflationary rate
was 2,4 per cent, and today 1 dare
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say that whatever may be the statis-
tics that are offereq by the Finance
Minister. I am afraid, the inflationary
rate is something between 16 and 18
per cent. We are again going back to
the pre-emergency period as far as
the inflationary pressure on the eco-
nomy is concerned. And that js not
good, as far ag the common man js
concerned, :

MR. CHAIRMAN: What about the
- pressure in 1979-80?
. PROF, MADHU DANDAVATE:
Yes?

MR, CHAIRMAN: What about the
pressure in 1979-807

PROF. MADHU DANAVATE: In
1979-80, no doubt, it hag increased.
But let me make it very clear. We
were not at all responsible for what
happened in 1979-80. It was a mem-
ber of these Treasuary Benches who
helped his friends to bring in a Gov-
ernment which was supposed to be a
Government that works, like the Gov-
ernment that is working today and
as a result of that lot of complications
were created,

I would like to point out to you that
as far as the inflationary pressure on
the economy is concerned, it is an
accepted fact that uncovered deficit
always plays a great role in exerting
an inflationary pressure on the eco-
nomy. The Financ- Minister has
derived great satisfaction over the
estimateg of uncovered deficit he had
projected. He has bcen modest and
he hag stated that Rs. 1,539 crores—
that is a modest figure—deficit was the
deficit that he projected. But I have
not the least doubt how he has work-
ed out this deficit, What are the items
in the receipts? On thé receipts side
up to the 31st March— that, of
course, does not come into the pic-
ture for 1981-82. For 1981-82 he has
projected a collection of Rs. 800
croreg through the Specia] Bearer
Bonds and up to last 31st March
they were supposed - to_be Rs. 200
ctores. I hag put a question in this
very House and 1 have received a
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written reply, I had asked a ques-
tion: What was the target for collec-
tions received by selling the Special
Bearer Bonds till 31st March 1981?
I was told that it was Rs. 200 crores.
That was not the target. I really do
not understand,

THE MINISTER OF FINANCE
(SHRI R, VENKATARAMAN): The
answer given to you to that question
was that the Government had not
fixed any target. But the Govern-
ment have taken into the calculations
a receipt of Rs. 200 croreg up to the
31st March, 1981. That was the figure
given,

PROF. MADHU DANDAVATE: To
give you an analogy, in the Railways
if the Ministe; says that he was pro-
jecting a traffic of 220 tonnes, in that
case probably in practical terms it
need not be defineq as a target. But
for all practical purposes this is con-
sidered as a target. When that moment
is not reached, we say that the target
is not reached at all. From that
point of view, repeatedly various
newspaperg and economic journals had
stated that the target that has been
fixed by the Government till the 31st
March is Rs, 2,000 crores, Many of
them had expressed doubts whether
that target would be fulfilled. When
1 put the question—] am happy the
Finance Minister went beyond 31st
March, 1981--the reply given was that
upto 8th April 1981, the collections
obtained by selling special bearer
bonds were of the order of Rs, 104
crores. 1 remember there was a
decimal point, but what appeared
after the decimal point. I do not re-
member, It wag Rs. 104 crores odd,
But I do not think that thig amount
of Rs, 800 crores which the Finance
Minister has projected as the likely
collection by selling special bearer
bonds is going to be achieved at all.

16.36 hrs,

[MRr. DEPUTY-SPEAKER in the Chair]

Of course, some expldnation must
come forward, Therefore, the Finance
Minister argted that because the
matter is pending  Lefore the
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Supreme Court—the lawyer has
spoken out—and because the legisla-
tive competence of this House to
bring such a measure itself is being
challenged, that is why people are
very much afraid. As far as black
money holderg are concerned, they
are very courageous men. They are
afraid of somthing else, not of law,
because they can always find out
loopholes in the law, I want to refer
to another aspect which was referred
to in this debate. The Former Chief
Minister of Rajasthan. while partici-
pating in the debate, ponted out that
it is necessary that we do not take
an undue mora] stand regarding spe-
cial bearer bonds, but he had ex-
pressed the fear that gne of the
dangers in special bearer bonds is
that it might encourage those who
are generating black money to gene-
rate more and more black money and
that might become the inspiration for
generation of further black money.
This exactly is; the danger. I am not
worried about what is happening in
the budget. But I amn really worried
that we are setting up a very bad
precedent. A beginning has already
been made I want to graw the atten-
tion of the Finance Minister to the fact
that glready the Chief Minister of West
Bengal has made a public annouce-
ment that since income-tax is supposed
to be collected from various States and
a part of the collections of income-tax
is supposeq to be transferred to the
States, when by abolishing this parti-
cular procedure of income tax for cer-
tain categories you try to collect a cer-
tain amount through special hearer
bonds, West Bengal should be able to
get Rs. 100 crores. Just as you have
quantified your expectation, pe has
already quantified his demand. I do
not know how he is also able to esti-
mate as to what exactly is the black
money in West Bengal. Anyhow, by
some method, he has been able to do
it. The logic behind it is, all that js
being done is, that the laws of the land
regarding taxation are sought to be
destroyed and that is why the entire

matter has been taken to the Supreme
Court,

As far as uncovered deficit is con-
cerned, I have told you that there are
two factors which are just speculation.
As far as this Rs. 809 crores on the
receipt side is concerned, one jg not
sure whether Rs. 800 crores will be
actually received, At the same time,
Rs. 1,000 crores which is the external
loan which we have taken is also on
the receipt side. These are not inter-
nal resources that have been mopped
up on the basis of which the deficit
has bee calculated. The deficit
works out to be Rs. 1539 crores only
because certain speculations have
been made. One of my colleggues in
the opposition has rightly sa%hat it
is a gambler’s budget. I do not want
to allege that our Finance Minister
is a gambler. He is a saintly man and
he does not gamble. But gambling is
not necssary in day to day Iving.
Gambling can also be in politics/ and
in economics. And I feel that in eco-
nomics he has resorted to the course
of gamble.

As far as the estimate of black-
wealth ig concerned, many economists
have said that black-wealth in this
country may be between Rs. 25000
crorés and Rs. 30000 crores. That is
the extent of black money. What are
you going to do to see that the pressure
of this black money economy on the
official economy of the country is re-
lieved? So many committees have
been set up so far. A new commission
under the chairmanship of Mr. Jha has
been announced. I would like to
reming this House through you that
there were the Taxation Enquiry Com-
mittee in 1954, Kaldor's report on
Indian Tax Reform, 1956, Direct Taxes
Enquiry Committee, which is famous
as Wanchoo Committee, in 1971, tThe
very same Jha led another Committee
on Indirect Taxes and now the L. K.
Jha Commission. And strangely
enough, one of the terms of reference
is the problem of rent. I do not know
why that particular issue has been
added over to the terms of reference.
1 do not know what has happened to
the enquiry committee reports. Most
of the enquiry committee reports are
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lying in cold storage, I am sure that
the same will be the fate of the Jha
Commission’s report which is likely
to be given. I do not know what ig the
period that has been prescribed. But
I doubt whether the Jha Commission
will be able to do much difference.

I tully agree that we must rationalise
the tax structure. Unless we are able
to rationalise the tax structure it will
not be possible to tackle the enormous
problem of black-money in this count-
try. Therefore, ratiionalisation of the
entire tax structure js g welcome
phenomenon. But ] do not know how
they will go in depth as far es this
problem is concerned.

Ag far as the expenditure side is
concerned, one-third of the expenditure
is on defence, police and repayment
’ of interest on loans, As far ag these
items are concerned, most of them are
non-productive and non developmen-
tal. With such s large non-develop-
mental expenditure I do not know how
they are going to relieve the economic
pressure on the economy.

I have narrated very briefly various
concessions that have been given to
the affluent sections and semi affluent
sectiong of the society. What will
happen to those who are living below
the poverty line? There were the
Antodaya programme and Food for
Work programme. These programmes
were yielding very good results. They
are really anti-poverty measures irres-
pective of the party that is in power.
I think, these gre concrete programmes
that capn be taken up as anti-poverty
measures. But as far ag the allocation
of money to these programmes is con-
cerned either the allocations, has been
reduced or they have been scuttled.
And again, therefore,-the common man
will suffer a5 & result of this.

Despite the talk of kisan rally, the
National Rural Employment Pro-
gramme which in 1880-81 was allocateg
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Rs. 340 crores, in 1981-82, its alloca-
tion has been reduced to Rs. 180 crores.
I was surprised to find that as far as
the allocations are concerned, these
allocations have been substantially re-
duced. Whether it is the Command
Area Development Programme or the
financial fnstitutions, in all these cases,
we find that allocations have been
considerably reduced. As far as
agricultural financial institutions are
concerned, there is g considerable re-
duction thit has been made. These
allocations have been reduced to a very
considerable extent. Wherever alloca-
tions have been improved, they have
been slightly improved. But somehow
or other, these measSures have not got
adequate allocation as far as this Fin-
ance Bill is concerned and as far as
budget proposals are concerned. What
will happen is that the affluent section,
the corporate sector, the semi-affluent
sectiong in the society will be able to
enjoy direct concessions through the
budget proposals. As far as the
commopn man js concerned as far as
people living below the poverty Mne
are concerned, it is only what will
percolate from the top and will reach
the bottom will accrue to the benefi-
ciaries. This is not the economy
which any egalitarian society will like
to have. I am not using the words
‘soicalistic society’ at all, we are far
away from it, but even for a society
which wantg to move to some extent
towards egalitarianism I do not think
this type of Budget proposals and this
type of a Finance Bill will be able to
move the nation in that particular
direction and therefore, as far as the
common man is concerned, the common
man will have to rely and remain
satisfied with the fact that whatever
is accrued py the affluent sections in
the society whatever percolates down,
to that extent they will be the bene-
ficlaries.

As far as direct gains from the
Budget are concerned, there are no
gaing at all and therefore, I am afraid
that these Budget proposals and the
Finance Bill which tries to give effect
te the various proposals which have
already been made by the Finance
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Minister will be able to solve the pro-
blemg of the common man and 1 am
afraid I cannot support the Finance
Bill and that is the reason why I total-
ly oppose the Finance Bill

MR. DEPUTY-SPEAKER: Now, Mr.
Kamal Nath may speak.

Mr. Kamal Nath you have conclude
the speech at 5 p.m. and Mr. Venka-

taraman, the Fimance Minister will

intereven at 5 p.m.

SHRI KAMAL NATH (Chhindwara):
Mr. Deputy Speaker, Sir, I rise to
support the Financa Bill.

Last year when I spoke jn support
of the Finance Bill, my esteemed
friend, Prof. Dandavate, I remember,
spoke immediately after me. This
time, this year, I have had the oppor-
tunity of speaking immediately after
him, But you have forewarned me
about time so this would not permit
me to meet all his points.

PROF. MADHU DANDAVATE:
After his speech 1 will decide whe-
ther. . .

(Interruption)

SHR] KAMAL NATH: I would have
enjoyed meeting his points even more
had he been a professor of Economics
and not physics. He is 3 professor of
physicgs and a very good and ex-
perienced professor of that.

Now that the Budget Session is com-
ing towards its last lap it is possible
to examine the hopes and fears ex-
pressed with a reasonable detachment.
My friends here will certainly agree
with me when I say that fear have
out-numbereq hopes in the debate so
far. Last year alsg fears outnumbered
hopes. The Oppossition Members last
year and this year were gripped by
fear that the Budget would bring about
increaseq inflation and it is the same
story this year of whipping up a fear
syndrome. We have to remember that
the Budget cannot be looked gt in iso-
lation. We have to look at this years
harvest, we have to look atinterna-
tional faectors, we have to look at the

domestic industrial output and after

close scrutiny of the Budget—not only

that, but also after many discus-

sions which I have had with the
hen. Finance Minister—.]I san say
with all emphasis that this has
been done. But somehow my
friends in the Opposition continue to
raige fears. This has been so last year
and this continues this year. Let me
tell you—this has been already said
by our Finance Minister, but I would’
like to repeat it—that four weéks after
the 1979 Budget, which was Shri
Charan Singh’s Budget, the wholesale
price index went up by 4 per cent.
Last year, that was the Budget of 1980-
81, the whole-sale price index rose by
2.9 per cent and this year—four weeks
after the presentation of the Budget—
the whole-sale price index has gone
up by 1.5 per cent. This year’s Budget
holds certain special features which
put a check on the vaulting price;
but most important of all, this year's
Budget is detrimental to speculative
activities. It is not the kind of Budget
which would make a hoarder, a profl-
teer or a blackmarketeer happy. This
year’s Budget does not aflow any pre-
mium on hoarding foodgrains or on
speculative puying commodities. This
has been achieved not by putting
further checks on demand and lowering
off-take all round, but it was achieved
by replacing the worn out demand
philosophy with a new supply philoso-
phy. I personally think that regulatory
checks on demand instead of bringing
down priceg push them up in the long
run. At no point jn our recent econo-
mic history has any of our control
systemg been able to hold the price

line. As such, I believe that tinkering
with the demand side of the economy
yields no results in to-day’s context,
it is only supply side economics which
can work ‘which to put it simply, is
that the easiest way to bring down
the price of a commodity is to make
it more plentifully available. There is
no need for g hoarder to hoard and
there is no scope for the black mar-
keteer if commodities and goods are

available freely, openly and plentifully

in the opep market. It automatically

weads out plack marketeers, hoarders
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and controls the price line. As such
the supply side economicg which is
being followed, I think js the correct
line. We cannot ignore a very import-
ant thing that gsupply is a physical
conditioy which you can control,
whereas demand is a mental condilion,
which can be controlled only artifically
and upto a point. If we analyse the
cuuse, and because of the various
social upheavals which are taking
place, we will see~that most of them
bave an economic component. Only
recently, the Assam agitation, the
Gujarat ggitations, the Farmers' agita
tion took place. In all these, largely
the ingredients are all economic, So
mismanagement in the economy can
lead t, massive social unrest. We
have to be very cautious of this. I
think we are fortunate that the Fin-
ance Ministry is inthe hands of a vet-
ran, in the hands of someone with
wide experience, but we must not be
complacent, for we have a lot to do.
The respongbility for economic
management of the country is not
only in the hands ofthe Executive and
legislature but it is also the judiciary
which has aSpnstructive role to play.
For example, itis astonishing to' see
that Rs. 175 crores ol income-tax
arrears have been stayed by various
Courts. There are injunctions because
of which the due tax arrears cannot be
collected. This affects our ways and
means position gnd leads to increase
in the Budgetary deficit.

While 1 am at the matter of the judi
clary, let me also mention something
about it. Let us pause and think
deeply on what is happening in the
judiciary to-day and what ig the rela-
tion of the Executive vis-a vis the
judiciary, the rclation of the legislature
vis-a-vig the judiciary. I do not want
10 run down the country!s judiciary
because it affects each and every citi-
ben. It affects each and every one of
us. Yet I would like to say with all
emphasis that the varioug pronounce-
ment of the Supreme Court and the
High Court in the recent past are
nothing but tres pass into the Execu-
tive’s functions.

In a democratic set-up the Executive
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and Judiciary should desist from mu-
tual interference. I am referring
specifically to the recent LIC Amend-
ment Act. I am happy that the LIC
_employees have been gble to get bonus,
but the Court declaring payment of
bonus to employees without striking
down the Act is an astonishing situa-
tion, is g ridiculous situation.

Take the case nf the appeal against
the special Bearer Bonds. I am sure
that none of our judges are so ignorant
so as not to understand that Rs. 1,000
crores hag been taken as receipts in
our Budget under thig heading. The
court could have held &n expedftious
hearing and pronounced its verdiet
whether the Bearer Bonds were legal
or illegal, but just to sit back without
taking up such a major matter is
nothing short of irresponsibility. The
way it is going, it seems that the judi-
ciary hag a score to settle with the
Executive. It seems the judiciary’s
vision has been clouded. Uptil now
the criticism has been that the Exe-
cutive and the politicians have been
tampering, even interfering with the
judiciary, but now I think  stage
has come when the judiciary is tam-
pering with the Exective and is try-
ing to usurp the powers of the Ex-
ecutive.

Not a day passes when one member
or the other of the Bench, whether it
is the Supreme Court Bench or a High
Court Bench, does not sermonise the
Government on how it should run, what
it is during right and what it is doing
wrong. I do not mean any disrespect
to the judiciary. All of ug sitting here
represent one constituency or other.
We are all accountable in one form or
other to the people for the promises we
‘have made to our electorate. If ferti-
lisers do not reach the people, if food-
grains do not reach the people, if goods
do not reach the people, we are all
accountable in one form or other fo the
people. But my friends of the judica-
ry, are they accountable? Not only
they are not accountable but they can
not also be exposed to public criticism
except for critecism in his august
House, It is here that 1 am taking
full use of this liberty and
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through this House convey to the
people the functioning of the judiciary.
The judiciary cannot come in the way
of social development and become a

Jhindrance; it should rather help in

" fulfilment of the people’s aspirations.

If the Supreme Court had held the
Special Bearer Bonds Scheme which
was g very well-conceived idea, to
start with, illegal, the Government
would have been obliged to scrap it.
If, on the other hand, jt were to hold
it legal, the Government would have
pursued it with still more vigour and
see to it that the revenue yield reached
the anticipated, the projected figure,
But the silence of the Supreme Court
hag major maliona] ramifications. Do
hot my friends in the judiciary realise
that the unbridged revenue gap of
Rs. 1000 crores can play havoc with
the country’s economy? Does it not
amount to negligence? It @oes not
only amount to negligence but it also
amounts to dereliction of duty. Is
the judiciary isolated from the natio-
nal mainstream. If not, the judiciary
must answer for its acts of omission
and commission.

Even a cursory glance at the various
pronouncenents by the Supreme Court
and the High Courts will show that
today the judiciary is trespassing—I
repeat—into the exécutive functions of
the Government. I am afraid, 1 do not
have time to go into all such judg-
ments. For all that I am saying here,

.1 may be called an enemy of demo-

cracy—1 don’t mind—for certainly I
would ‘not like to act as an enemy of
people by not protesting against the
irresponsible and - obstructionist judi-

ciary.

Sir, I would conclude my speech by
reiterating my support to the Finance

" Bill with the hope that all such artifi-

cia] imrediments to development and
‘progress which are taking place would
be eliminated so that concerted efforts
of the Government leq by our Prime
Minister, Shrimati Indira Gandhi, can
hold® down tlie prices and ensure
gowth. In “agriculture, we have
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achieved a comfortiable growth rate.
We are hoping for a large industrial
production. With the concessions
given by our Finaace Mtnister, and
with stimulants injected into the in-
dustrial sector, I have no doubt that it
will happen. But I fcel that all our
efforts will be set at naught if the
judiciary does not believe that it too
has a role to play in the historic pro-
cess of India’s social transformation.

MR. DEPUTY-SPEAKER: The
Minister of Finance will now inter-
vene.

PROF. MADHU DANDAVATE: If
you permit me, I would just take
half a minute and mention only one
thing which will help him in replying
to the debate.

He has always been arguing that
the substantial portion of the inflation
has been due to the rise in prices of
imported oil and that the import bill
has gone up from Rs. 3000 crores to
Rs. 5000 crores. Recently, from 20th
to 25th April, there was a meeting of
an Inter-Parliamentary Union -Con-
ference of 89 nations at Manila, For-
tunately, I had an opportunity to
attend the Conference. I would like-
to inform the Finance Minister that
89 nations’ representatives have un-
animously expressed their satisfaction
oven the proposal—] quote:

“The proposal by President Sad-
dam Hussain of Iraq that the oil
producing countries and all the in-
dustrial countries form a “Joint
Fung for Energy and Development”
with contributions proportional to
the increases in oil prices and the
inflation exported by the industrial
countries, the Fund would be used
to help developing countries which
import oil or manufacture goods ts--
carry out their development and
meet their energy requirements;”

I think, this was the greatest victory
of India and all the non-aligned na-
tions, particularly, the developing
natipns. I hope, the Finance Minister
will take full advantage of this and
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continue talks so that some fruitful
results can be obtained.

17 hrs. )

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Mr.
Deputy-Speaker, Sir, My esteemed
colleague, the Minister of State for
Finance wil] be replying to the debate
at the conclusion of all the these
speeches. As I have to leave for an
urgent meeting of the Asian Deve-
lopment Bank, I thought I would
crave the indulgence of the House to
make a few observations on the points
made by the Hon. Members. I will
confine myself largely to the general
observations made by Members and
my colleague who is very competent
and very able, will be able to deal
with the individual points raised by
Mémbers,

One of the points raised in the
course of the debate related to the
general economic condition or the
state of the economy.

_The Budget presenteg by my pre-
" decessor Mr. Charan Singh provided
lot of grist to the mill whem I was
sitting on the other side. But the
Budgets which I have presented on
the last two occasions have, to a
large extent, disappointed the Op-
position. I did not provide them with
any material on which they could
attack. In fact, if you look at all
the speecheg made either during the
general debate on the Budget or even
during this debate on the Finance
Bill, you will find that there is very
little criticism of the measuras which
I have introduced in the Budget or
in the Finance Bill. Thg criticism
generally relates ‘to things which I
have not done or which, according to
Hon. Members, I ghould have done to
improve the economy of the country,

So far as the state of economy is
concerned, I never claimed that it is
in a very good shape. At all times, I
have only claimed that the economy
is taking a turp for the better from’
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the morasg into which it had fallen
during the year, 1979-80.

Twe reasons mainly contributed to
the very lower level of our economy.
One is the Budget present by my
predecessor Mr. Charan Singh who
levied an indiscriminate excise duty
of over Rs. 650 crores recklessly and
thoughtlessly on every item. The
other wag the natural circumstance
of drought which affected this coun-
try. Together, they had turned our
economy into shambles and I had to

do my utmost to see that the economy

is revived,

All that we could achieve in the

first year, 1980-81 wag to arrest this
tendency of inflation and to moderate
the inflationary pressure. In the
calendar year, 1878, for which I
shouly take the figures because that
is the comparable figure of the pre-
vioug Government, the inflation rate
was 22 per cent and in the caleandar
year, 1980, the inflation rate was omly
13 per cent. All I said was that though
a poor country like India cannot real-
ly afford to have an inflation of even
13 or 13.5 per cent, the rate of infla-
tion at 22 per cent has been arrested
and the rate of inflation has been
moderated.

The strategy that we followed in
respect of the handling or controlling
of inflation wasg something different

from what classical economists have

alwayg followed, name]y of trying to
deal with the demanq management by
increasing taxes, by curtailing credit,
and by mopping up liquidity in vari-
ous ways. On the contrary, as I said,
we are offering incentives and by re-
durecing toves, we will follow a policy
of supply management whereby the
goods and services produceg in the
country wil] be able to mop up the
liquidity in the economy.

We have been assured of & moderate

succesg of this philosophy and we are

encouraged to go in the same direc-
tion.

That is why we gave tax reliefs
to the middle classes,
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We also gave tax reliet to lthe in-
dustrialists in the corporate sector
who are engaged in production of
goods ang services.

We gave also certain facilitieg and
incentives for saving And I am
again happy to say that the events
of the last few weeks after the pre-
sentation of the Budget justify the
line that we have taken. As has been

pointed out by my esteemed friend, '

Shri. Kamal Nath, the rate of price
rise four weeks after the presenta-
tion. of Shri Charan Singh’s Budget
wag 2.9 per cent, and the rate of price
rise four weeks after the presentation
of thig Budget was only 0.8 per cent.
Therefore, I want to submit for the
consideration of this House that the
policy that we are now pursuing pro-
miseg to bring about a measure of
control over the inflationary spiral
I would also like to urge gn the Mem-
bers the fact that we are not.living
in jgolation. All over the world,
prices are rising. There is not a
single developed country or develop-
ing country which, during the year
1980, had a lower rate of inflation
than in the year 1979 except India.
All the other countries had in 1980
a higher rate of inflation than the rate
of inflation in 1978. Therefore, we
are encouraged to pursue this policy,
largely in the interest of the people
of the country and in the interest of
the economy of this country.

My esteemed friend, Prof. Madhu
Dandavate, has said that all these
concessiong appear tg be directed to-
wards the well-to-do classes ang not
in favour of the weaker sections of
the society. To the charge that some
of these concessions are towardg the
better class of the society, I plead
acceptance because, according to our
philosophy, as I have explained time
and again, the duty of providing goods
and services to the economy rests not
only on the public sector but also on
the private sector, Therefore, if the
private seetor should play its legiti-
mate role, it has. to be given the
necessary incentives to play that role.
Unless we come to the conclusion that
we have no need for a private sector

in thig country, we must continue to
give that kind of incentives tg the
private sector. The reason why we
gave a 5 per cent concession in the
corporate tax was tg encourage sav-
ings and reinvestment. It is an ele-
mentary principle of the economics
that without reinvestment there ean
be no production and without further
production, there can be no decrease-
or lowering of prices. So it is a part
of the strategy of increasing produc-
tion that we have said that we will
give incentives. Whether they live
upto the expectations or not is a
matter on which I have a quarrel
with them and I have been talking
to them about it. But that does not
mean that we should not give the
necessary incentives for the purpose
of enabling them to reinvest, to save
and invest in further production of
wealth in the country. That is why
1 said that we had to give this 5 per
cent reduction in the surcharge,

My hon. friend, Shri Banatwalla
said that I have increased the rate
of tax to 30 per cent and it is very
heavy. I am quite gure that he has
read page 4 of the explanatory state-
ment. Even after raising the rate to
30 per cent on account of the fact that
I have brought the ni] slab rate to
Rs. 15,000, a person who earns Rs.
16000 will gain about Rs. 990, right
upto say Rs. 220 by a person earning
Rs, 24000. It is not the rate of tax
it ijs the amount of tax that one pays
should be taken into consideration.
He pays less. He pays less because
instead of reducing the tax at one
level, I have increased the nil
slak rate to a very high level of
Rs. 15000 with the result that he pays
tax only on the margin between
Rs. 15000 and Rs. 24000 whereas in
the past he had to pay on incomes
between Rs. 8000 to Rs. 24000.
Sc it js wrong to compare the rate of
tax. You must compare the amount
of tax paid by a person. If the deficit
is large, then it is difficult to contain
the prices. In fact my predecessor
reached the level of Rs. 2700 crores
of deficit in the year 1979-80. Now,
so far ag this Government is concern-
ed, in spite of the adverse circums--
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tances in which it took office, it was
able to contain the deficit to Rs. 1975
crores in 190-81 and I have thig time
said the deficit would be of the order
of Rs. 1540 crores.

Shri Dandavate ang a8 number of
other friendg said that,we have taken
credit for the Bearer Bonds to the
tune of Rs, 800 crores and, ‘Therefore,
you say that’ what you have to judge
is not how I make up the revenue
but what I make up at the end of the
year. The Bearer Bond is one of the
schemes and if it had been allowed to
run its course, according to me, it

would have fetched the anticipated

revenue receipt. Nevertheless, 1 may
point out that the Bearer Bonds is
just one other kind of borrowings like
any other borrowings that I am doing
in the country. I borrow at 8 per
cent in a certain case and I borrow at
6 per cent in certain other cases. Do
1 not borrow tax-free in certain cases?

1 wag told that the West Bengal
Government hag been very clever
and said that the Government of
India must give Rs. 100 crores because
in the Bearer Bonds I have given up
the tax. I do not know why they did
not raise it earlier because I have
been borrowing and the earlier Gov-
ernments have also been borrowing
tax-free, On the National Savings
Certificates, we give 6 per cent and
7 per cent tax-free. On National
Savings Certificates, jt gives 6 per
cent or 9 per cent tax-free. Could
not the Government then say “Oh,
you have borrowed tax-free. If you
had levied the tax, it would have
been so much and our share, of 80
per cent of it, would have come to us.”
So, this is all trying to be too clever
without having commonsense.

Government has a right to borrow
on various terms—it borrows on terms
with reference to certain cases. In
the case of bearer bonds, it went to
the public to borrow a certain amount
of money on certain terms, it ig not
taxation, If anybody said that it is
taxation, it is g perversion of mind.
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It is just another kind of borrowing,
under Art. 292 of the Constitution,
the Executive power of the Union
extends to borrowing on such terms
and conditions as they think fit sub-
ject only to the condition as may be
prescribed. by Parliament about the
amount. That js all. (Interruptions).
I can borrow from robbers, I can
borrow from dacoits, I can borrow
from the honest men. 1 can borrow
from anybody. Can anybody say that
we should borrow only from ‘X' and
not from ‘Y’. (Interruptions) Un-
fortunately, people do not even look
at the precedents. You look at the
Gold-Bond issued in 1965. We gave
the same terms. We said: whether
it is smuggled gold or tax-evaded
gold or any gold, we will not ask any
question if you tender this gold and
that gold-bond will be free from
Wealth Tax or from any other tax.
The 1965 bonds were being cleared
in 1980. (Interruptions).

PROF, MADHU DANDAVATE: We
objected.

SHRI R. VENKATARAMAN: Wis-
dom appears to have been dawned
only today. Nobody objected. You
look into the whole records of the
Parliamentary debate. Nobody said
a word about it.

Therefore, it appears to me that
people who want to oppose this have
no lega] or moral or legitimate
grounds and they are now trying to
invent grounds which do not stand
scrutiny, For the last three days, the
bonds have picked up to such an ex-
tent that we have not been able to
meet the demang of these bonds in
certain Centres. One or two Mem-
bers of Parliament even came and
asked me (Interruptions). The bonds
were not gvailable, they were exhaus-
ted in Chandigarh, in Madras and in
certain other parts. The Reserve
Bank has rushed the bonds to the
other places and the hon. Members
have come and represented now that
the time shoulg be extended.
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PROF. N, G. RANGA: We do not
know whether you would like t{o ex-
tend the time. What is the rationale
behind it?

SHRI R. VENKATARAMAN: 1
want to make it categorically clear
that according to the notification
which we have already issued, Gov-
ernment can suspend the sale of
those bonds, on any date but not
earlier than the 30th of April. And
Government have decideq to suspend
the sale of these bonds at the last
working hour of the 30th of April.
We will suspend the sale of these
bonds. The one result will be that
the bonds will be at a premium very
soon, It is only a suspension. We
have now decided that it will be sus-
pended at the expiry of the last work-
ing hour of the 30th of April. It is
not as if we have been soft on the
tax evaders. I have given figures re-
peatedly in this House about the num-
ber of raids that have been carried
out in this year and in the previous
year as against the number of raids
which have been carried out in the
past.

In the first year of the Janata rule
the total number of raids carried out
was 617. The tota] number of raids
which we have carried out during the
last year is 3,400. Nobody can say
that we have been softer than the
predecessor Government if figures
mean anything at all,

Sir, we have alsp brought forward
the Bill giving powers to the Govern-
ment to acquire the flats which are
now passing hands at a premium and
in black-money. If the Government
are satisfled gbout the ostensible value
6f the flatg being lower than that of
the real price at which jt is trans-
ferred Government is empowered to
acquire these flats ang this Bill we
have introduced. So, you cannot say
that we have been soft to anybody.
The number of raids which have been
carried out throughout the country
vgl} bear testimony to it.

In fact, I want the House to. give
fullest support to the officers who

carry out this very difficult and very
risky operation. I am very sorry
that some of the officers who went to
Srinagar for the purpose of conduct-
ing these raids have been mal-trea-
ted and have been beaten up. It is
very unfortunate and I am quite sure
the House will join with me in paying
tribute to the officers who have been
able to stand upto it. I repeat once
again to the benefit of this House that
the raids, searcheg and seizures ure
carried out by officers on receipt of in-
formation which after scrutiny they
consider credible and no interference
of any kind occurs gither from the
top or bottom or anywhere, In fact,
we do not even know where they are
going. I honestly tell you that I did
not know that there was going to be
a raid in Srinagar or anywhere else...

DR. FAROOQ ABDULLAH; The
only problem is that this was the
most inopportune time because of
tourist season.-

SHRI R. VENKATARAMAN: And
the searches prove that the informa-
tion is correct. These were the
things seizeq there: About two lakhs
worth of foreign exchange, 20 lakhs
worth of jewellery—all unaccounted.
And what“do you want the Govern-
ment to do? To sit quite and watch
and then say that the Government 1s
soft to the tax evaders and tax dod-
gers. Government does not have
X’ray eyes. They do not know who\
exactly has what, They can only go -
by the information they get and if
the information is checked and double
checked and found to be credible
then they have to carry out otherwise
there will be derliction of duty on
the part of the officers.

Therefore, I wish to again empha-
sise that we will give no quarter
whatsoever to the tax dodgers and
we will certainly carry out these
searches and seizures for the purpose
of unearthing black-money. Not only
that we will take stringent measures
also which will come gut in due
course to contro] this money circulat-
ing outside the banking system.
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SHRI BALASAHEB VIKHE PATIL
(Kopargaon): What about counter-
feit currency?

SHRI R. VENKATARAMAN: The
point really is this. Government
have to protect the honest man and
they do everything possible to
see that the honest man is
not harassed. In my last address to
the Income-tax Commissioners I said
“it is very difficult for people to tax
and please, but do not by any chance
go and tax and tease”, We do not want
to barass anybody. But at the same
time where we have credible informa-
tion about the possession of black
money, of unaccountedq money of these
transactions, Government have to take
the action and I want every support
from every section of this House.
Other-wise, Government wid no: be
able to cary out its work.

A point was raised that if you do
not get this amount of Rs. 900 crores
or Rs. 800 crores, how will you make
up? Government can make up in a
number of ways and I will not say how
I will make up. But I can say the
ways in which it can be made up. The
ways in which it makes up is: (1)
higher texation, and (2) larger bor-
rowings. There are so many things
which we can do and I still hope that
I would not be driven to the extreme
necessity of having to raise taxes. But
i¢ it becomeg unavoidable or inevi-
table I want to assure the House that
I will not shrink from it, I will not
baek out from it,

Now, a few points have been made,
namely, that supply of some of these
commodities is not equitably distri-
buted and they are not adequate to
the needs. Sir, I will concede that so
far as the pulses are concerned, there
is a short supply and pulses are pro-
dueed only in this country and they
camot -be imported. If any commodity
goes into short supply and as a result
thereof it is not possible to give ade-
quate quantities, particularly to the
weaker and: vulnerable section of the
society, I give this assurance that I

APRIL 27, 1981

Finance Bill, 1981 408
will import it and have it distributed
in the country. Edible oil, for instance,
is one where we are hopeful that we
will be able to manage with the oil
that we have, but if the prices still
persist, it may be one of the items
which we have to consider, Even
in case of sugar where we have about
10 per cent more production over the
last year—ouy expected preduction is
about 53 lakh tonnes—and if this proves
inadequate, the prospect of importing
is not ruled out. But we will try as
much as possible to have more equit-
able distribution system to meet our
needs with the gtocks that we have.
But at the same time, I want to as-
sure the House that when it becomes
necessary, we will not shirk or
shrink from importing it to meet the
needs of the people.

A point was made by Mr. Kosalram
that Appellate Tribunal has been
delayed. The Appellate Tribunal is
almost ready. For this institution,
the only question which delayed it
was the question of the Chairman.
My view has always been that it
should be presided over by a judge
of the High Court sitting or retired
and I am happy to say that that has
been aeceptedq and we will be consti-
tuting it very soon.

So far as Exise Notification is con-
cerned, which my esteemed friend
Mr, Jyotirmoy Bosy wanted that it
it should be discussed before
notified, I have to point out that it is
impracticable. There are occasions
when we have to raise the export
duty in order to preserve the com-
modity within the country. There
are occasiong when we have to
suddenly impose duty in order to
prevent dumping of certain goods
from. certain other countries. And
this hag to be done without the
knowledge of the commercial conmu-
nity otherwise they will fubricate
contracts of having been entered into
earlier and then try to get the
benefit of a lesser tax and so on.
All that we do is, as soon as the
notification is made, it is laig onm
the Table of the House and the hon.
Members have  according to the

N
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rules, the right to move for any
modification thereto, within thirty
days. Even if they do not succeed,
the matter could be discussed by
giving a notice and it has been dis-
cussed in our House on several
occasions, Therefore I do not think
it would be possible to accept the
suggestion made by my friend.

Shri Banatwalla said that the
additional excise duty on textiles
was aharshlevy. Apparently, he did
not know the legislative history of this
levy. At one time, the textile mills
were obliged to produce a ecertain
percentage of their goods as controle
led cloth for distribution to the wea-
ker section of the society, The textile
mills themselves represented that they
would rather pay an additional excise
duty than produce this cloth because
it interferes with their general sche-
me of production. Thereupon, a 10
per cent additional excise duty was
levied and this amount was transfer-
red to the account of standard cloth
and the price was reduced to that ex-
tent. Today, the cost of production
of the controlled cloth has gone up
and if I do not levy this additional 15
per cent excise duty, then the weaker
section, the poorer section, will have
to pay that additional cost from their
pocket.

SHRI G. M, BANATWALLA: I am
very much obligeq to the Finance
Minister to reply to the point made
by me. While speaking on the
budget. 1 had spoken at length on
this. If the textile industry then
had made such a representation, it
does not mean that the Minance
Minister may go on increasing this
burden to any level he may like, I
agree with the objective for
having this cloth for the poor
people, but then this is a national ob-
jective and the national objective be
met not only from the textile indus-
try_ but from our general revenues,

SHRI R. VENKATARAMAN: I
have absolutely no objection; if the
textile industry will agree to produce
the controlled cloth, I will take away
the excise duty.

PROF. N. G. RANGA: But, they
failed to do it last year.

SHRI R. VENKATARAMAN: Yes,
they failed to do it, and that is why,
we have to levy it and give it as sub-
sidy to the consumers,

The second thing is that when the
cost of the standard cloth goes up, it
is the duty of the textile industry
which wanted to escape the liability
of producing the standard cloth to

bear the additional cost of the
standard cloth, It is not for the
society to bear it It 1T do

not levy this 15 per cent addition-
al levy, ~which comes to 32
crores, it would be added to the de-
ficit and it will be borne by the
average citizen in the country, Why
do you want the textile Industry which
has an obligation to produce a certain
quantity of standard cloth for the
benefit of the community to be reliev-
ed of the obligation to pay the excise
duty. I do not think, even the tex-
tile industry has made that repregen-
tation which Shri Banatwalla has
made.

Now Sir, one or {wo more points.

There was a general statement that
Budget does not show much concern
for the weaker and poorer sections.
Mr, Dandavate also mentioned this,
but he will agree with me that this
National Rural Employment Pro-
gramme is an improvement on the olgq
Food for Work Programme. It is not
a different programme, It is an im-
provement. It is an improvement in
the sense that while the Food for
Work gave only food and nothing else,
the National Employment Programme
gives food and cash for the purpose
of meating some of the expenses
which will go to the creation of dur-
able assets. For instance, if you want-
ed to lay a road, if you gave only
food, then they will lay mud road,
but if you give food and some cash,
they will lay a metal road. Similarly,
if you want to build a culvert, they
will not build it, because there is no
cash component in it, Now, if you give
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food and cash component, th€y will
build culvert. Therefore, this is a re-
finement and improvement of the old
Food for Work Programme and the
National Employment Programme is
intended to give work for nine mil-
lion man days.

PROF. MADHU DANDAVATE:
Finnhce Minister, the figures which
you have given for 1980-81 is Rs. 340
crores, while for the 1981-82 Budget
it is Rs. 880 crores. Beth are cash
components.

SHRI R. VENKATARAMAN: I will
tell you this. In 1980-81, the Centre
met the whole thing. In 1981-82 tne
allocations between the Centre and the
States were made and it bacame 50-
50. Fifty per cent is met by the
State and 50 per cent by the Centre.
Therefore, while it was Rs. 340 crores
last year it is Rs, 380 crores this
year. Centre makes calculation of
the State Plan and then makes calcu-
lation of the resources that States are
able to raise, then it makes up the ba-
lance for carrying out the Plan, As a
result of it it has gone up by another
Rs. 40 crores. That is why in the Cen-
tral Budget you will find half the
figure and half the figure in the State
Budget. Together it comes to Rs. 380
crores.

Secondly, in the Integrated Rural
Development Programme we have
also enhanced the allocation this year
and we have provided Rs. 110 crores
for the Rural Water Supply Scheme
and thirty-six thousand villages are
going to be provided with water sup-
ply. A number of schemes have
been added. If you total them up, you
wil] find that Rural sector will get
adequate funds for the purpose of
providing employment not only to the
unemployed, but also the under. em-
ployed in the entire area, That is the
scheme and 1 have no doubt that if
the States utilise the various funds,
which have been allocated under
these heads the National Rural Em-
ployment P‘rogramme, the Integrated
Rural Programme and the Water Sup-
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ply Schemes, all these things, will be
able to provide a large amount of
employment to the rural population.

Sir T do not want to take away all
the points. My esteemed friend, Shri
Sisodia, is going to deal with rest of
the points that have been raised by
the Members, I thank the Members
for the patient hearing.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH_  SISODIA):
Sir, I have to make two submissions.

One is that many Membersg on both
sidés want to speak on the Finance
Bill. If they want to sit beyond six
today and tomorrow go on without
lunch break, 1 think this will satify
the hon. Members who want to parti-
cipate in the debate.

MR. DEPUTY-SPEAKER: After
6 p.m, today?

SHRI SAWAI SINGH SISODIA:
After six because tomorrow you have
fixed discussion under Rule 183.

AN HON. MEMBER: Many mem-
bers have gone.

MR. DEPUTY-SPEAKER: If they
are prepared to sit then you can have
beyond six and tomorrow no lunch
hour because we have got to finalise
it tomorrow at least.

Is it the pleasure of the House to
sit even after 6 p.m.?

AN HON. MEMBER: Upto what
time?

SHRI SAWAI SINGH SISODIA:
Upto 8 p.m,, Sir,

AN HON, MEMBER: Upto 7 p.m.

MR. DEPUTY-SPEAKER: Upto 7
p.m, today ang tomorrow there will
be no lunch interval.

Tomorrow, there won't be lunch
hour. -
(Interruptions)

SHRI G. M. BANATWALLA: What
is the final decision, Sir?

MR. DEPUTY-SPEAKER: There
will be no lunch hour tomorrow;
and the Hous: will to-day sit till 7
p.m, Qnly o71e hour we have extended,
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Such of those Members who want to
speak, want this. They are prepared
to speak. Why should we spoil their
chance? U

o wfwar HATT Agar : (FHEAIIT)
JqTeRA  WETE, 1980 FA  STwav
it ¥ fawes ¥ frooafed wg
#§ wwar A sWAT WY w0 CH
a7 qAGT YE fRAT 9T 1 W9
& TN &7 T3 WATT FIGT IFHY
faqr, f&:g @ar &T9 T§ & F
FFar wrew & gt H1 faRA F war
.1 YT wa Ty waY foFrm s
g fe ok 7w & & 7§ fFar @
RATT TFEQT FIF JWT | 9aT Af,
Fa%Y g fusrgs v & 7 Fqife
gar & ar a&dr &)

gAx wrwr fwar av & fagrw faw
qaY faey e F qoe 4 gav AT,
fog &2 & f& d'&r =& gur (=%
HAHT 24,871 FUT &1 TH IAL
& WG AITIF GATAT F IQRA
% afg 7@ wer 3fE, W@ AT
azedfa &0 T &1 o9r, feg
¥I9 WA A AFST I WA A &

TR wew AEf g et | 9y,

faq @& AT F1wT FIA IFA 9T
€ 1| 38F wara § qfeorm 1@ gar
a0 giar qr | qgEreRfa 7T W [
&gt | T7a g ewIT frar € fw
IE F 1T 4% qE9 FAFH 1.5
gfoma agr 1 forg amewg § ag
13 Sfoma @ FgwT 18 wfawe &
“aT § | ®IW I X qem afg
20 sfams @ 50 wfmy &%
gf 2 | SEEIw ¥ fau wewra &
qFT € | @Az 30 wWC AT Aq
¥ AT 60 TWQ § W ITFeW 7}
g I & famm § waw oW &
ag TN & 40 wrqg e fewy qv
wsreg &

T IT EAA WINET NFE *Y
dY fs enga Afg ¥ 1% 9 <G W
w1 & orx Frefy fara w1 wAfa
Ty {ETEY ST <3 A 1 FE

@ g 9 F oE g fdw,

faqor AT qyew frafoor v foga
i @ W g | G WA W
AR # F1 ok g fawy 15
gawa @@ awr 85 sfawma  #y

HZ @ &1 ¥gm wA AT fam qe

Faq Fa1ar 2 @ ey Searew m
TAT | TF STEIW § 2127 FfAweq &7
1939 ¥ 1FTET 169T™ FT IS
At wg FOAY 1974 F 30 ICT
74 & 80 EAIX #FT & W W
1975 ¥ TTIGH 44 FLT & AT
qoft fraw gom M wrw e fafes-
gg 74 ®GT LT mfaws #r g
Tfafenems wiv dax fige & s &
IaFi 30 FUT F1 /W R q &7
t) f&g Smies wmTEgw w e fE
1975 ¥ Sa% #afedy 1 g @
afe fam ® @ =@ ws & waw
¥

gea fagtoor & Aifc ot @
feam faQeat W@ &1 gmenfa
frafas w@¥ & =7 @ fFAY A
IEIEH FT TNFTAeG 4 &7 faxq
f&gr war 1 10 WS, 1976 &7
sqn  3feas  TNFTET FWE  ®)
dgg @ g TET §H) 7 ¥
qr

“We cannot keep up the prices
of farm produce at the high level
reached during periods of scarcity.
Inflation does not help farmers.
High prices ;2[- foodgrains and com-
mercial crops ultimately lead to
demand for higher wages, dearness
allowances etc. Industries and far-
mers themselves are then constrain-
ed to pay higher prices for inputs.”

-
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AL YT WA AR § fv qm-
FRT RATY F FWA T[GIFJ T TP
IR LA W FWI TG T TG
F FTTO T QIAIT JIT NG 817847
¥ ufgs w9 =7 FW@ K FO,
afgs v T F B A -
T ¥ ¢ | X ¥ faw wygrosg
¥ 1960 ¥ 1974 Tb fastd ¢
QIHIT Y 1800 ®UT ST T faq,
qt fafea qfa & &34 2-1/2%h-
wa ¥fg g wiv ara W@ fafva |
TA it &1 9.7 shawa & 1 AR
arTy qar &xgi war ? wr feafa ag
¢ fr v fafeas d*2ac aT 3fe-
ww1 Nzfrza ITNT F A €

ax @ oz § f& @rd mMaArT
gd-qas & oorw wAs Ad 1 g
AgT §F F fgaw ¥ @ oA
qformr & fgam & A w7 &
fer famfas fa.78 & aEafzs
argAal a1 wfgs arw gwnt N fRar
waT | ¥ Afa ¥ ofommersy |-
®FT A A F WA 13.70 To
gid ferew fraifra 7 feaml =
gra@T 33 97 fagw &7 fzar
faa7 3 57 a5 fea wrfasl 7 =
# 30%0 ¥ 35 ®o Wi fareq
FALT | T/ FHIT FOAT X T a7
7§ 130 To ferza faaifed frar
t agrwe: favw 3 fag af
RFAIFAT WIATRA 9T OF AT
fear &1

SR, €4 7AC & qArFA fram
wYr @fagt 7z §7q nfgs war-
fea & | @ ®IT § ITH IW
2 & faw awr TR AAAw WD
w1 forr & Qw¥ 3 fag s R
fag W7’ A1 w saFEqT TG

g
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nra fewfa ag § fe feast geqer
7T TR ¥¥ JUWT Glr Ay A F
qTY % fag 97 7f & 1 Aqarwie
3% aTafraqy &7 ag g ¢ fw
aura ¥ wifew feqmar st ar
g A W w4
WA A7 @ ¢ AT 797 15 whrwd
WAt ¥ fawzar At @ oz 1 @A
& 39 gfFn § WP gE

TAT A T I qv Awa
3735 FOA » fag o5 7ff &1 fawr
& st ¢ fs 30 are T N
AOT ) [ A FIT qW@T FTCAT |
wid gTR ;G S50 whrwa wwr
TN N Wi & ¥ F av 34
0% 1 afz agd wwire @) o faw
HAT F1 A a9 ¥ nigs aTs6r Ioy
¥ antar wic gy A9 faad @ A
TA AW@T, I3 O FE fgamw Ag

2

wAFT, TAAM  gard g
areat § | a@ WMAwW W wremw
fadtal w97 £ I F & 1 @
A A T § | aTEE wiwmey
& WIATT THFLT 51 Ara A)-
I77A FAFNT § Freafas @€ar 3. 5
QT ¢, #fF W F @ Qe
TEIT ¥ w17 7™ faafiga afisar
& 1 Fg X A Qe Y, awr
AZ ATAFTT g AT & f5 faRre &
€6 Tranmiz &N ®N 10 ¥0%
w vifn arga s & € §

AR, FUF FQTTRA N oy
A FW X awar § 1% agt
TR T &1 Feid w1 g
"EgA war § -

“The level of satisfaction in the

small scale section in the matter of
raw material from official echannel
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ig only 30 to 40 per cent. If with
such & low level of réaw materiat
supplies the small sector could
achieve a production worth 21,000
crore (32 per cent of total produc-
tion), niake export with Rs. 1,100
crore (1 per cent o total) and pro-
vide employment to 70 laki persons
the full potential of this gector is
not difficult to visualise if their raw
Ea;;erial requirements gre met in

781%a, AT § AqF TFa g7 yral
g ! ag &FHT Aved a7 famy @
fo 3% Q7 AW wizfes aww
"7 At § §9% a9 vieq fage
Fa¥ § | 7 UST gy ¥ A
W & | WS JwIUT fagre #
fgwr fagiz & @ zra af @
AT AT W7 BT gay § \W-argA
At fasil af a1 aF), awfe ugf
% ST awEql I qA) g & | awed)-
97 & “qeree AT’ w1 Frsarast
FarFsa g qEIRITFT 09 fager 97
afearsar & @ @ g g fagfaae
wic gafqg @t aar a0y &Y g
TFF fq gzara T F3@ wOHE )
faqfage a1 g& farar a1 Aa-wi
a9l & fgwr vgar @ wrEar
a% FFa gl AT g 1 oA fegfa &
afg ®E QAT w3 Q) oaar-
€ {IT TALT & [AWT H {la &1
fagre gar & 1 #ifesdls Ao @
gl fgear a1 % a9 F  AE
TRaT g Wiv sod) fggar s oy
% AT ¥ wwfaq gar § | Iy
%! fasrefr At fead) #ite af @ d
fdsc ) 7o wma aw
fgas gyasw g a@ a faad sroor
fearat #Y fawrd £ maa sfeaf
glq}% | R IFATT AT ¥ wRw
AT W @ F-7% FTRA ®
¢ Yo AR E

fafg-snaear # goa ag & f
i ¥ @qa ¥ TEA g Afwa
914 F1FS TaT A} T@aAr § 1 ugi v
ag 3T T AT4T WY A+ A Da
f& agelqr 3 B & faailer &
AT @@ ¥ dA wdar AH)-H00w
& w#r & | dar awAr J@r § fw
& N HIATT GEEATHY T AT
el FAr § &7 avd T

el ag o ¥ X @ fam
faa@as #1 fadg Fd g¥ wear @
g AT § AR |
DR. GOLAM YAZDANI (Raiganj):
Mr. Deputy-Speaker, Sir, I rise to
support the Finance Bill and to speak
a few words in this connection. This
is the last phase of the budget dis-
cussion and I want to make a few
observations.

I must congratulate the TUnion
Finance Minister for courageously
and boldly facing the country’s eco-
nomic problems and making an all-
out effort to put it on the rails. Of
course, the present Finance Bill which
is sought to be passed, is undoubted-
ly a commendable attempt out of
the present situation, where he has
tried to restrict the deficit than the
past years. What I like to draw his
attention to is that any  country’s
economic development, its prosperity,
depend upon a successful domes-
tic policy of the Government and im-
plementation of the polices very much
depends on its employees, What do
I find today in the domestic field? I
come from the State of West Bengal,
a State which ig ruled by a Govern-
ment named Left Front Governmerit.
particularly dominated by the CPI(M),
who are out and out authorita-
rian in their design and activities,
who believe in the politics of violence,
who believe in the politics of killings
and murders and letting loose the law:
and order situation in that part of
the country.

SHRI BASUDEB ACHARIA (Ban-
kura): Is he speaking on the Finance
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Eill? He is speaking on the law and
order situation.

DR GOLAM YAZDANI: Sir, India
is one. If any part of this country
where the lives and properties of
the citizens are not safe, where politi-
cal parties, who do not subscribe to
the ruling Left Front policies are
subjected to coercion, workers amd
leaders are beaten mercilessly, they
are killed and their houses are burnt,
a reign of terror is established and
a reign of fascist character is establis-
hed, I do not know how you will be
achieving your objectives. (Interrup-
ticns).

MR. DEPUTY-SPEAKER: West
Bengal is a part of India. He can
speak what he wants. Why are you
so much intolerant? You must hear
bhim. If there is something you can
reply. But I have to decide whether
it is relevant or not. It is for me to
decide; it is not for you to decide.

DR. GOLAM YAZDANI: When
heard the speeches of Comrade Niren
Ghosh and Mr Chitta Basu, while they
were speaking on the Home Minis.
try’s Grants, they said that the Cen-
tral Government want to topple the
West Bengal Left Front Government,
Mr Chitta Basu also said that Con-
gress (I) is deliberately creating law
and order problem in the State. Sir,
they are suffering from  inferiority
complex, because the CPM domina-
ted Left Front Government is res-
ponsible for the precarious law and
order situation in the state, because
of which no person feels secure there
and life and security of the people
have become a play-thing and so,
constant fear ig present in their minds
and also in the mindg of the CPM
Government that for the misdeeds of
the State Government, the Centre will
dismiss the State Government. (Inter-
ruptions).

MR. DEPUTY-SPEAKER: He be-
longs to West Bengal. Why are you
80 much intolerant? If things are not
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like that in West Bengal, you can
reply. ( (Interruptions. Only if he
yields, you can interrupt, Otherwise
you cannot interrupt.

AN HON. MEMBER: Why is he
reading hjs speech?

MR, DEPUTY-SPEAKER: He is not
reading.

DR. GOLAM YAZDANI: I am not
reading. I am only referring to the
points in notes.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN.
KATASUBBAIAH): There were ins-
tances from that side when they were
reading. He is not reading, He is
only referring to his notes,

MR. DEPUTY-SPEAKER: When
any member is speaking, if you want -
to interrupt and ask some -clarifica-
tion, the speaker must yield; only
then you can interrupt.

DR. GOLAM YAZDANI: For the
deterioration of the law and order,
they are blaming the Congress (I).
But actual facts are different. Only
recently on the 30th of last month
Congress (I) organised demonstra-
tions and processions for March to
the Assembly’ to protest against the
misrule, anarchy in the domain of
education, deterioration of law and
order situation in West Bengal. But
the peaceful processions were halted
by the police at three points and then
dispersed by violent methods. The
Police lathi-charged, teargased
and shot the peaceful processionists
indiscriminately. The police fired 46
rounds and burst 51 tear gag shells.
They fired shots on the Congress (I)
men from behind when they were
munning away, As a result, seven men
were killed of whom three were taken
to hospital and four were taken to
unknown destination by the police.
One boy who sat on a standing tram
was shot and he died. One woman,



441 Finance Bill, 1981 VAISAKHA 17, 1003 (SAKA) Finance Bill, 1981 499

Shrimati Murmu, lay on the foot-path
seriously injured and she was tiken
away to sone unknown place, The
total number of injurey Wwere more
than 800 and 154 were taken to the
hospital. One ex-MLA, Mr, Hardan
Manda) fell down and the police
bayoneted his right foot through and
through, To show respect to the dead
people, Congress(I) took out a mour-
ning procession on 31-3-81 and
declared a ‘bandh’ throughout West
‘Bengal on 3-4-81. On the bandh day,
the police become very violent. They
started hurling bombs and using fire-
arms on the peaceful Congress(I)
demonstrators. Upto noon they did
not attack but in the afternoon, they
started hurling bombs anq used fire
arms, Thig was done with the assis-
tance of the Left Front cadres...
(Interruptions) If you have got any-
thing, you can say. [ am narrating
the facts. Why are you afraid?
(Interruptions) Because of this 22
people died of whom 17 were Cong-
ress(I) men. They say that the
Congress(I) men hurled the bmobs.
Surely the Congress(I) men would
not throw bombs on their men.

18 hrs.

On the eve of the bandh, police
arresteq about 4000 Congress(I) men.
On the bandh day Police, CPM and
other Left Front cadres were
violent. ., (Interruptions)

MR. DEPUTY-SPEAKER: One
more member from CPM Party will
speak tomorrow. He can reply to the
charges made by him.

DR, GOLAM YAZDANI: On the
bandh day, not more than 10 to 12
buses and trams were on the road but
later on, an exhibition of about 200
damageg tramng and buses was opened.
Most of these damaged tramg and
buses were already in the depot and
brought for the exhibition. Police
and CPM cadres threw bombs on
buses in which three women passen-
gers were killed.

By these violent means, they want-
ed to see that the bandh should not be
@ success. But the bandh wag success-
fu]  throughout whole of West
Bengal. .. (Interruptions)

MR. DEPUTY-SPEAKER: You are
dealing with the law ang order situa-
tion in West Bengal. Come to the
Finance Bill -

DR. GOLAM YAZDANI: | saig in
the beginning that the country’s
economic development, its prosperity,
depends upon g successful domestic
PRlicy of the Government and imple-
nmentation of the policies very euch
depends on ity employees. But what
do I find today in the domestic fleld?
I see no law and order in West
Bengal., So, our money is being mis-
used. (Interruptions) Since they are
challenging, 1 will refer to my notes.

Recently, on the night of 134-81, a
‘Gana Adalat’ was held by CPM men
at Rahmatpur village in Harishchand-
rapur P. S. of Malda district in
West Bengal. Idris Ali, son of
Sakhabat and Chand Mohd. son of
Bhim and Mumtaz son of Hafiz were
caught and produced before the ‘Gana
Adglat’ where they were inhumanly
beaten ang tortured throughout the
night. Next morning the injured
were handed over to relatives who
took them to the Harishchandra P. S.
Idris lodged a diary giving names of
the accused. But in the way to
hospita] he died. Chand Mohd. is now
in Malda hospita] in a serious eondi-
tion. In spite of the diary, the police
has not yet arrested the CPM men.

When the hon. Deputy Minister,
Mr. Makwana visited Asansol and
Durgapur in West Bengal on 18-4-
1981, he saw that one Abdu] Mannan
of Congress(I) was murdered by
CPM men and on the same day 7 men
were killed in Patherasthali in Burde
wan district when two groups of
villagers chased.

MR, DEPUTY-SPEAKER: Mr.
Makwana is not the Finance Minister.
He is the Home Minister.
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. DR. GOLAM YAZDANI: What he
said Was that the Jaw and order gitua-
tion in West Bengal was very serious.

MR, DEPUTY-SPEAKER: You are
dealing with the }aw and order situa-
tion in the whole of India, I think.

DR, GOLAM YAZDANI: Murder-
ers, dacoits, goondas and other anti-
social elements are enjoying open
patronage from rank and file of CPM.

(Interruptions).

MR. DEPUTY-SPEAKER: Do not
digtyurb. This is not the way. I told
him, he wil] come to the Finance Bill.

(Interruptions).

DR, GOLAM YAZDANI. The West
Bengal police hag been largely infil-
trated by CPM cadres. All these
police officers and men who try to do
their duties honestly and do not toe
the CPM line are being transferred
and action is taken against them. The
entire West Bengal poiice is demora-
lised and it wil] not be wrong if I say
that the police in West Bengal has
been made the instrument of CPM to
fulfil their political ends.

MR. DEPUTY-SPEAKER: Doctor,
come to the Finance Bill.

(Interruptions).

MR. DEPUTY-SPEAKER: You
have spoken sufficiently on the law
and order situation in West Bengal.
Now, come to the Finance Bill

DR. GOLAM YAZDANI: I shall
come uyltimately to the Finance BIlL
But all these have got relation to the
Finance Bill. Until and unless all
these are okeyed, how are you going
to. finance for the country’s develop-
ment?

This is the law and order gituation
in the country. What has happened
is. that the CPM people are just ¢on-
trolling the police people and.,

(Interruptions)

SHE; P. K. KODIYAN (Adoor):

Sir, will any. one ¢f us be perml
to attack any Congress ruled Sta :3‘
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MB, DEPUTY-SPEAKER: You gee,
he cannok use the words ‘bureaucracy’
por anything - like that, But he can
speak, .He hag got freedom of speech
here. That should be allowed.
(Interruptions)

MR. DEPUTY-SPEAKER: You can
reply to him when you speak.

DR. GOLAM YAZDANI: The law
and order situation in West Bengal
is very bad and people are groaning
under the rule of CPM dominated
Left Front Government. I think
when the people in West Bengal are
not getting justice from the Govern-
ment, the Centre has got to look into
the matter. So, I demand that the
Central Government must feel the
helpless condition of the people of °
West Bengal and they should come
to their rescue to save them from the
misrule of West Bengal Government
by removing this tyrant government
and declare immediately President'’s:
rule in the State so that the situation
there cannot be further aggravated.

MR. DEPUTY-SPEAKER: Now he
has come to the Finance Bill.

DR. GOLAM YAZDANI: 1 shall
come to another point, The other day
from that side it was said that the
Election Commissioner is purposely
postponing the bye-election in West
Bengal, but ] can say that there are
so many mistakes in the voters’ lists
and the votes werge rigged so much
in the last election that many com-
plaintg were made to the Election
Commissioner and we know that there
is no doubt in the minds of a very

Jarge number of people in West

Bengal...
(Interruptions)

MR. DEPUTY-SPEAKER: Let him
say. He is not talking about you,

(Interruptions)
Take it sportingly and reply to him.

DR. GOLAM YAZDANT:..,that
fair and free elections cannot take
plage in West Bengal under the aﬁ-
ministrative control of, (
ed Left Front Government action
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should pe held only after the CPM
Government is removed and Presi-
dent’s rule is imposed.

'MR. DEPUTY-SPEAKER; Now
only you have come to the Central
Government from Wesf Bengal.

DR. GOLAM YAZDANT: Now I
come to some other point. The other
day...

MR. DERPUTY-SPEAKER: Leave
those points in West Beiigal itself.

DR. GOLAM YAZDANI: I am
coming to the communal distur-
bances,

MR. DEPUTY-SPEAKER: Please
conclude because you have taken
more time.

DR. GOLAM YAZDANI: Give me
a little more time so that 1 shall
cover this.

For communal disturbances how
much money of the Government is
wasted or spent? So, I am just giv-
ing some suggestions to the Govern-
ment to cope with this.

The Government has admitted that
the communal riots are increasing
every year and it is the Govern-
ment’s responsibility to protect lives
and properties of Muslims and other
minorities.

Now I have got a suggestion to
make. There are so many sugges-
tions given. What is the cause of
the communal riots? Somebody has
said this and that etc., but it seems
to me that the main cause should be
just diagnosed and the illness should
be treated in the right way.

It seems to me that the very root
cause is not given proper attention.
The main cause is the hatred against
the Muslims which is imparted in the
minds of the majority community
boys from the very primary school
stages and sustained up to higher
education stages, Many text-books
from primary to higher stages contain

false, distorted facts about thé reli-
gion, culture and history of Muslims.
So many non-Muslims boys who are
educated side by side with Muslim
boys develop hatred against Muslims.

When the communally educated
boys grow up and are engaged in
various kinds of job and work they
express this hatred in their own way
when any communal incident occurs
in any part of the country. The press
ventilates this hatred easily ag was:
found during the last Muradabad
riots. It is grafifying to note that
the ‘Communal Harmony Cell’ of the
Home Department has noted down
this and has decided to keep a close
watch on the press against inflamma-
tory writings.

This hatred is spread not only by
books but also in other ways. Abbut
elght years back I read in an English
‘Motherland’ newspaper in New Delhi
that ‘Taj Mahal’ was not bullt hy
Shahjahan but it was built by a non
Muslim and was named “Teja Maha
Alaya’ and later on Shahjahan for-
cibly took possession of thig building
and renamed it ‘Taj Mahal’. This is
distortion of history. It is found that
the “guides”  who explain historical
facts to all kinds of visitors from vil-
lages, town and abroad, narrate many
false historical facts. I have heard
with my own ears that a guide in
Kutub Minar was narrating to the
visitors that Kutub Minar was built
by Prithviraj. Such distortions of
history surely impart hatred against
Muslims even in the minds of un-
educated villagers. This should be
looked into and prevented.

The other day Hon. Member Zainul
Basher showed how scanty are the
number of Muslim officers in Delhi.
Not only in Delhi such is the condi-
tion of Muslim everywhere in the
country. Though Article 16 of the
Indian Constitution protects Muslims
and other minoritieg for getting em-
ployment still Muslims do not gzet
fajr chance for employment anywhere
in any service. Muslims are backward
in all respects and reservation of their
employment in Government services
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is not against Article 16 which allows
Parliament to make 'law, and order
the State Governments to reserve
seats for such minorities. After 33
years of independence it is now being
felt that there is a strong case for
reservation of seats in Government
services gnd public undertakings for
Muslims and other minorities. As
one of the means to regain confidence
in the minds of Muslims, it was assu-
red during Muradabad riots that the
P.AAC. would be reorganised and
Muslimg would be taken in adequate
numbers in P.A.C. and also in other
departments of police and other ad-
ministrations. I do not know how
far this has been implemented. If not.
serious attempts should be made to
take Muslims in varioug kinds of em-
ployment in the country. The Cen-
tral Government have desired to raise
3 battalions in C.RP. as g “Special
Peace Force” where adequate number
of minorities and Scheduled Castes
and Tribes would be taken and re-
cruitment for this force is reported to
be taken place at Durgapur, Jammu
and Abmedabad. 1 feel that at these
3 places where Muslims popula-
tion is negligible, sufficient num-
berg of Muslims may not come for-
ward. In West Bengal the recruit-
ment should be made from Malda or
Murshidabad District. In the same
way, recruitment shoulq be made also
from Delhi, U.P., Bihar, Karnataka
and Kerala.

Now 1 want to give a suggestion. I
request the Central Government ‘o
See that misrepresentation of facts
about muslimg are omitted from va-
rioug books. I am very glad to say
that the Prime Minister and the Homa
Minister and the right-thinking mem-
bers of the majority community are
conscious of this problem and have
been trying to bring communal har-
mony in the country and to preserve
the secular character of our country.

To do away with objectionable
writings about any community in va-
rious books and distortion of history
and other books expert committces
consisting of local scholars and his-
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toriang should be set up for every
province to check up books in local
language and also a Central Com-
mittee should be set up for this pur-
pose, On their reports and recom-
mendations, the Government should
take steps to remove communal
matters and distortions of history
from various books. To implement
this suggestion, much money will be
required and ] request the hon.
Finance Minister to provide adequate
money for this ‘vital and noble
national cause.

So, this is about finance. I started
with the Finance Bill and I am end-
fng with finance and I am making
an appeal to the hon. Finance Minis-
ter to provide more funds for this
noble cause.

ot oo e (RRmge) o
IICTH  WERA, § QAT waTd
g e amx few fodre o g &
OIAT JT I{FT FX W 94T TCA
feqr | wTREe, w7 gwrr fywr wr
N X wear zwe Iw fer A g
tfe 2w & ad 9w 3

N 1 Arvag 7 afr § & oae>
fer @t S I & @RF wv-
mfeat § 2 & Ay S e

F Ay O axe Iw fear
faafy T Y ¥ Fr oghe
gram w7 Ea@ AT g &
I~ gzd ¥ 5 w@m AR ¥ worw
Fgar & ¢, o A7 faow I e
2 oary @ oo ¥ E ¥ owa
R F gy AT F TR oA
yqar fosft wywe @ o amA |
g g ¥ WYE WeEw 3 JEe
wEAT ATET F | GE AW v ® Y
ghwr gw A wgx ¥ fo owiy &
forre 6T, WA ¥ gy AR fRoEY
W wiw gu gfen v fog
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g 8 fr Y ov @ ww @
s I g WU X T A oWR
g9 wex FmaT wrelr 3g A A
o e w¥ ¥ guw §, W TR K
% g g, I A 7T WA A
ore g % 3 g frew wgr g,
arr fxser fagar wfgd sqer Fdf
faa wg@ & 1 wror Ste T IeR-
g

awrr qaadfe  FAx4d,  widf,
w&T To YA gUT WAAT §F A A1
foqrt ® fagar wfgr ww a=
s fas @ @ T 0 we
Fregfarar ¥g &€ F 1,000 T
AT QU TAT WA WA qREe
® fos awg @ qwr waT R, W%
™ Wt wifs qAy § 1 W A
o @far &, 18 3 27 THE ¥
¥ wF feir @ FFU 1 W
qgar saE faq feare ¥ qrg 18
T A 27 UFF A% §a § A
IFFT [AT FET [aAr, A AYT
AN aff faq oy @ wF A Far
gwr & waz § wif qar feam &
A BT QT A | OF AT AT A
W T F g0 oqT go & T 3
swafawar wg § & v ad ¥
2 9w maf war gwr &0
YT QAR g &I awdr 2
wix ¥ fasm F fA¥, gw @@
NAAT TAT FT LT GH I IR
g1 oF fislr srqwe AR gaa R
Hqer Y Fr X g F | F oy §
e 7% nwtx vo g7 e #1 wa-
fudt & wv ¥ W & el
waife v Afwy Sewr w9 /e
a® & gg¥ Y@ =W WE ¥
AN g FF § A 993 fryET 2B
AN waw & ST T, TEr U WA
AT ag 97 FA § G T
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® % W1 & war oot A wpw
g A wafgdr N ww § W@ zAR
¥ 9T | 77 feemT & 7 2
¥ IyAieal w N @@
feg avg 3 & s ? o AR
6 Wi o mfadr ¥ T ¥ § 3@
W IeavFET Y T W Sad uaw
¥ ol B O w37 § W -
gifs 3qft ¥Aa Tqr T | R4AT
7a ¥ WA 165, 110 o YT TF
qOzr R I 130 T F frAT o
fearr wamar § 5 gwar 3o frar
Ffl, gAR WAt FT T T AT,
FawrRr wgar § fr fearat | 105
g § faar 9 grsY 130 w9
7 fear 1 oA aumy aff &
ateqT F gAT 1§ AT T @ &
ar 7@ 1 AT ogAm ¢ 5 ahedr
F T ¥ FA F FAA F T30-
FO T T AT qAOF - ITAFIOHY
F1 145 W 150 WY fqzT 9%
g, S¥ 2, 3 wy fAzs Fw
FC & fzar ¥ aqifs SoewEw
gaw fF g@R g1 2,3 WY ¥4
9T wA ¥ @ g, T H oA
1150 TWY § R & 2, 3 "7
M 9T 2 @ & 1 waT fgEEi &
Qe # qAT 125 Y g 2
al 3I¥ 5 TY FIAFT 130 o
afay 1 awgg 7 Ay ow 7g
A qgIEl 9Ifgd, ¥ aw@ ¥ ag
JAHY 9FF FF | g FwAr g fw
¥ &% ¥ wrawA Y 7 9@ g,
AfFT AT 9T WTFAT FT GAAFT
wa: ad ¥ fF ¥ar Far §

@ Ao ag  fo fadr a<y
TN BF &, IAF) WA A qF
F U i MR fasar g, &€ 10,
12 Tz ¢ faear g, o Tud
wfg® & R | HUST A(E=EL AU
Zw frgmY & fedf1E, & s s’



431 Finance Bill, 1981

[ TwAYRY R
T T4 wgar g, Tgr < fewedt §
I wiexgae fzar w@r §, o
frar star &, @z war darefeqt &
g frar xrar & | 2zt 80 Pt
& 125 oy €9 §, I OF wg
T wETwT IAT WRw F ¥ N
I IF 18 AT FT JaT T 1

g faw e =W wdr e
¢ & awmar g fo 13 ATl wwr
Poarat & fo srr e 3t
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:
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T o @ g

w3y agr fafsaa wasgasar §
srEaz dwee § wr Baefar § Ak
aEwfaF @@ ¥ wr | afk s
™ o a1 & awmar § o fafa
"q-qeq) A g 9§ | 19N
Fgi aF aeerar faar g A @A
Farag o §fF w0 adsfe
qq ¥ F7 g W §, IA AT
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STATEMENT RE. DAMAGE TO THE
.AIR INDIA AIRCRAFT EARMARK-
ED FOR PRIME MINISTE'S USE
DURING HER SCHEDULED OFFI-
‘CIAL VISIT TO FOREIGN COUN-
TRIES

MR. DEPUTY-SPEAKER: Now,
the Home Minister will make a
statement.

THE MINISTER OF HOME AF-
FAIRS (SHRI ZAIL SINGH): Sir,
I rise to inform the House of g cer-
tain serious development that has
come to the notice of the Govern-
ment.

Hon. Members are not doubt aware
‘that the Prime Minister is proposing
to visit Switzerland, Kuwait and
United Arab Emirates between the
5th anq the 13th of May, 1981. The
Air India Boeing 707 aircraf No. VT
DPM MAKALU was earmarked for
the use of Prime Minister during
‘her foreign visit. Thig is one of the
aircrafts that is customarily used
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for carrying VVIPs when they travel
abroad. -

The aircraft MAKALU returned
to Bombay from Abu Dhabi on the
15th April, 1981. The periodic ins-
pection of category p.3 started on the
aircraft the same day jn the Air
India’s hangers at Santa Cruz. On
the 17th instant all the necessary
control cables were inspected and
were certifiegq to be satisfactory ex-
cept for one elevator cable which
was found to.be slightly frayed. A
decision was accordingly taken to re-
place this cable and action for such
replacement was taken on the 20th
instant. On that day .some further
unnatural defects in the cable sys-
tem came to notice. Thereafter an
order was- given for a re-inspection
of all cableg in the aircraft. The final
check up showed that four vital
cable systemg namely those relating
to -elevator, rudder, horizoantal sta-
bilizer and rudder trim had been
affected anq that this could no¢ have
been due to normal causes but that
they were intentionally cut jn a man-
ner so as to ordinarily preclude de-
tection.

A high level team of officers in-
cluding technical personnel was de-
puted to make a preliminary enquiry
and they have expressed the opinion
that this js a clear case of a‘temnted
sabotage. . .. (Interruptions) If the
mischief had not been fortunately
detected in time, this would have
resulted in the crash of the aircraft,
not immediately but after lapse of
some time. The known fact that the
aircraft would be used py the Prime
Minister during her visit leads to
obvious ang grave conclusions about
the motivation of those who perpet-
rated this outrageous deed.

The AIR-INDIA authorities have
lodged a formal complaint with the
C.B.I. and the matter is under investi-
gation. The investigation will, n»
doubt, disciose all the details of what
happened. 1 felt, however, that in a
matter of such grave importance I
should take the earliest opportunity to





